FLEC TING

THE FIRST CITIZEN

(N

__,.n- B R AR RTT ST

A *JL{]?F'I Ak AT ’*







ELECTING

THE FIRST CITIZEN

AN [LLUSTRATED CHRONICLE OF INDIA'S
PRESIDENTIAL ELECTIONS

Election Commission of India



Electing the First Citizen
An lllustrated Chronicle of India’s Presidential Elections

First Edition : 2023 (Saka 1944)
©Election Commission of India

ISBN: 978-93-5409-744-7
gl [CIENG-OP-187-2022-23

Price : Ixx
Guidance : Dr. Ranbir Singh
Manoj Kumar Sahoo
Sadhana Rout
Resource Persons : Santosh Ajmera
Ashish Mehta
Research and Complilation  : Anuj Chandak
Rajni Upadhyay
Noopur Praveen
Kshitiz Verma
Esha Khan
Editorial Coordination : Shiela
Production Coordination : D. K. C. Hrudhainath
Design : Chitra Sharma
Neeraj Sharma
ThinkingCap Creatives Pvt. Lid.
Published by : Publications Division

Ministry of Information & Broadcasting
Government of India, Soochna Bhawan
CGO Complex, Lodhi Road

New Delhi - 110 003
http://www.publicationsdivision.nic.in

Sales Centres : * Soochna Bhawan, CGO Complex, Lodhi Road, New Delhi - 110003 ¢ Hall No. 196, Old
Secretariat, Delhi - 110054 « 701, B-Wing, Kendriya Sadan, Belapur, Navi Mumbai - 400614 * 8 Esplanade
East, Kolkata - 700069 * ‘A’ Wing, Rajaji Bhawan, Besant Nagar, Chennai - 600090 ¢ Press Road, Near Govt.
Press, Thiruvananthapuram - 695001 ¢ 204, CGO Towers, Kavadiguda, Hyderabad-500080 ¢ 1st Floor, ‘F’
Wing, Kendriya Sadan, Koramangala, Bengaluru - 560034 ¢ Bihar State Co-operative Bank Building, Ashoka
Rajpath, Patna - 800004 ¢ Hall No.1, 2nd Floor, Kendriya Bhawan, Sector H, Aligani, Lucknow - 226024

Printed at

14

ELECTING

THE FIRST CITIZEN

AN [LLUSTRATED CHRONICLE OF INDIA'S
PRESIDENTIAL ELECTIONS



CONTENTS

XII

Introduction

Ol

Chapter 1

Presidential Elections: The Genesis and
the Constituent Assembly Debates

[9

29

Chapter 2 Chapter 3
Unique Features of the Presidential The Presidential Elections (1952-2022)
Elections
Chapter 4 Chapter 5
Electing the 15" President of India Presidential Musings on Democracy and
Elections

215

Chapter 6
Tracing the Legacy



Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections vii

T[SITE HHT
TR o g e amgea

Rajiv Kumar
Chief Election Commissioner of India

Viessage

In the Election Commission’s self-conceptualisation, the election to the office of the President
of India is seen as our highest responsibility as well as a signal privilege bestowed on the Election
Commission of India (ECI) by the Constitution of India. Unlike other elections, it is uniquely for the
Presidential election that the ECI directly takes over the tasks, which otherwise are assigned and
delegated to the Chief Electoral Officers of the States and UTs. This responsibility is discharged by the
Commission through its Biennial Election Division, which for this reason is conventionally considered
the senior-most Division of the ECl. The position of the Returning Officer for this election, by
convention, is rotated between the Secretary Generals of Rajya Sabha and of Lok Sabha. Thus, an elite
lead team is created and directly supervised by the ECI to deliver this electoral outcome.

The President of India represents the aspirations of 1.3 billion Indians. The President is the
elected Head of the world’s largest democracy. Thus, this election is keenly followed within India and
abroad. Nevertheless, this being an indirect election and having a sophisticated construct, there is a
mystique regarding its procedure and steps. It is in this context that the Commission is delighted to
publish ‘Electing the First Citizen — An Illustrated Chronicle of India’s Presidential Elections’. This
book contains and draws upon a rich collection of rare pictures, newspaper clippings, ECI records, and
excerpts from landmark speeches and debates to showcase the extraordinary journey of Presidential
elections from 1952 to 2022. The book’s easy narrative provides wholesome insights including about
backroom planning, training and logistics, which have gone into the conduct of the Presidential
elections since Independence.

My compliments to the Biennial Election Division for a flawless delivery of the 16" Presidential
Election in 2022 and, as also to the Divisions of ECI that participated in creating this excellent
compilation in time.

It gives me great pleasure that the publication, the first of the genre is being released on 25
January, 2023 i.e. National Voters’ Day, at an event being graced by the Hon’ble Presidept of India.

ajiv Kumar)

e Faias e, Faieas ag=, i T, = feesi-110001,
Election Commission of India, Nirvachan Sadan, Ashoka Road, New Delhi-110001.
F-AE1/E-mail: cec@eci.gov.in, gTATH/Telephone : 011-23052132 / 23052134
wa/Fax: 011-23052249, a9Arg=/ Website : www.eci.gov.in
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Election Commissioner of India Election Commission of India

MESSAGE

The Commission is elated to present to you one of its kind publications of the Election
Commission of India dedicated to the Presidential election on the 13th National Voters’ Day. This
Ilustrated volume contains the journey of Presidential elections from the black-white to colored hues,
reflecting the sheer dedication of the Election Commission of India in its robustness for conducting
elections.

Precisely, the President of India is elected indirectly by the single-transferable voting system
by an electoral college consisting of elected members of both the houses of parliament and the
legislative assemblies of the states and the UTs.

Among numerous accomplishments, if there is to be considered the most significant
achievement of the Election Commission of India (ECI), it is indeed "procedural integrity." There have
been a well-defined set of instructions that are required to be followed thoroughly to complete any task.
ECI has always conducted presidential elections with the utmost conviction.

The Commission has issued specific guidelines with which polls are to be conducted in the state
legislative assemblies, which include proper sitting arrangements; entry of authorized people at the
polling place; proper placement of the posters for the use of specified pens and posters for the voters;
proper videography; the issuing of the ballot paper randomly to the elector; different reports to be sent
to the Commission by the RO and the AROs; and proper maintenance of the account of the ballot.

The process of the election of the President is foolproof, with explicit procedures to be followed
across the country. The process involves fascinating methods, which make the election of the President
more interesting to see. For example, during the transportation of the ballot boxes and other election
material to the state, the ballot boxes fly on a separate air ticket booked in the name of Mr. Ballot,
escorted by high-security armed personnel.

This book beautifully navigates through the electoral process of the Presidential Elections since
Independence and gives an understanding of the unique process of the presidential elections in an

illustrative manner. I congratulate the entire team for their efforts.
P '\@,.\)u.q
\

(ANUP CHANDRA PANDEY)
ELECTION COMMISSIONER
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Arun Goel
Election Commissioner of India
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Election Commission of India

MESSAGE

The Commission is honoured to document the illustrious past of the Presidential Elections,
through this chronicle. The book captures glimpses of the Constituent Assembly debates and how
the framers of the Constitution’s careful deliberation and argument entailed the nitty-gritty for
the post and election of the highest office of the country.

The President is the guardian of our nation’s Constitution and its rule of law. This office
has stood the test of time through peaks and valleys and emerged as a resilient tower of strength
every single time. The proud onus of conducting elections for the honorable residents of
Rashtrapati Bhawan lies solely with the Election Commission of India. Article 52 mandates that
there shall be the President of India and Article 55 of the Constitution gives details about the
manner of election of President. The book throws light on the various aspects of the presidential
elections in a pictorial manner.

Curating the best of what Indian Presidential Elections offer, this immemorial recollection
brims with archival beauty as we dive into the epochs to witness the rise of diverse Indian
Presidents. It also wades into the brass-tacks of the Presidential electoral system and the
associated constitutional provisions.

I would like to express my earnest gratitude to Shri Ranbir Singh, Special Officer, for his
unwavering support and guidance to the team, Shri Santosh Ajmera for undertaking the project
and encapsulating major to-minute details and for making it thorough. 1 would also like to
acknowledge the strenuous effort put forth by the editorial team and designers for making the
ambitious project a reality.

Lastly, | would be remiss if I do not offer my heartfelt thanks to you, the reader, for picking
up this humble result of our collective endeavour.

(Arun Goel)

g Fat=s s, Fatss wg=, s O, =2 f&ssii-110001,
Election Commission of India, Nirvachan Sadan, Ashoka Road, New Delhi-110001,
E-Te/E-mail: ecag@eci.gov.in, gTHTH/Telephone : 011-23052323,23052424
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Election Commission of India

FOREWORD

The roots of democracy have deepened in India in the 75 years since Independence. The
Election Commission has set high standards of integrity and impartiality in the conduct of elections. In
our electoral history, the Presidential election is a category in itself, given its unique nature and
significance.

After the conclusion of the latest Presidential election in 2022, a need was felt to put together
a chronicle of all 16 elections held so far. While the ECI does prepare a report at the conclusion of
every Presidential election, there was an opportunity to make the information accessible to a wider
range of readers. That thought process has culminated in the publication of the present volume.

The chronicle presents a thrilling narrative beginning with the debates in the Constituent
Assembly about the office of the President, followed by insights into the shape it took in the early
years of the Republic. A chapter is devoted to explaining what distinguishes the Presidential election
from other elections. Another chapter guides the reader through each of the Presidential elections

held so far.

With the experience of the 2022 elections fresh in mind, the process of how a Presidential
election is conducted has been well narrated. Sepia-tinted historical photographs in this volume will

appeal to our collective sense of nostalgia.

It is hoped that this publication will be well received as a valuable knowledge resource on the

vkt

(Dr. Ranbir Singh)

history and process of Indian Presidential elections.
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A unique aura of majesty and awe is associated with India’s Presidential elections. It is befitting, after all,
for the process to choose the highest Constitutional office in the world’s largest democracy. The present
volume is not only a documentation of the 16 Presidential elections so far, but also a historical narrative
that demystifies the process.
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Over the decades since then, the ECI has overseen the process of electing the First Citizen with
utmost integrity, and has earned all-round praise for setting high benchmarks. The history of
these elections has been documented from time to time in a variety of specialised publications.
Yet, a need was felt for a publication that would present much more than statistical information to
a larger readership, a publication that would capture the ethos surrounding the most vital — and
quite unique — polling exercise. The present volume seeks to do so.

AT,
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To tell this narrative, fascinating and thought-provoking in equal measure, it is best to begin
at the beginning. The history of the Presidential elections over the seven decades, from 1952
to 2022, begins with the history of the office of the President itself. The opening chapter is an
overview of how the Constitution makers envisioned the office of the highest Constitutional office
in the Republic and the election for it.

The next chapter considers the aspects that make the Presidential elections different from all
other electoral processes. What follows is a chronicle of each of the 16 elections held so far. The
contfext of the election is set out, along with data, and archival images make those times come
alive again. Changes in rules and procedures, innovations introduced, interesting anecdotes,
lessons learnt and other features are encapsulated in separate texts.

The most recent election at the time of the publication of this volume is the one held in July 2022,
and that is the one taken up for a more detailed presentation. This chapter, a fly-on-the-wall
account from inside the Nirvachan Sadan, as it were, can serve as a case study.

As for India’s democracy, its essence is often articulated in different ways by the winners of these
elections, the Presidents of India. Some of their musings, also appreciating the role of the ECl in
living up to the ideals of our democratic traditions, are compiled in the next chapter.

Thus, here is the glorious story, in words and images, of that one-of-a-kind election that has
given the Republic its successive First Citizens, from diverse sections of society and many corners
of the country. It is hoped it will be of interest to both curious citizens and scholars of India’s
democracy. It will have served its purpose if it leads to more informed discourse on Presidential
elections and if it ignites curiosity in younger readers about our democratic heritage.

The President of India is the Head of State, the Supreme Commander
of the armed forces, and the first among citizens. The nation is bound
together as one family by the Constitution, and it is the duty of the
President to “preserve, protect and defend the Constitution and the law”.
The significance of the election to this most critical office, then, cannot be
overstated.

The first such election was held in 1952, when the Republic was still in the nascent stage. The
Election Commission of India, the body entrusted with the paramount responsibility of holding
elections and upholding the highest principles of democracy, was still in a fledgling state when
the first Presidential election was notified on 4 April 1952 — barely weeks after concluding the
mammoth and unprecedented exercise of holding the first elections to the Lok Sabha.
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PRESIDENTIAL ELECTIONS:
THE GENESIS AND THE

CONSTITUENT ASSEMBLY DEBATES

Before narrating the chronicles of India’s Presidential elections, it would not be out of place
to consider their origins as well. The first election for the office of the highest constitutional
authority was held in 1952, after the Constitution came into effect. It is instructive to turn
to the debates of the Constituent Assembly (1946-1950) to see how the Constitutional
provisions relating to the President took their final shape.

To begin with, the first question on this subject was who should be the Head of State of
independent India. In the colonial era, it used to be the British Monarch. After India won
freedom, the Monarch came to be represented by the Governor-General, following the
Indian Independence Act of 1947. The Constitution was to replace this Act, and thus the
question before the Constituent Assembly was who would replace the Governor-General. All
agreed that the Head of State would be somewhat on the lines of the Governor-General, and
no drastic change was necessary. Yet, the provisions governing that office, its nomenclature
and other aspects needed to be in tune with Indian conditions.

A view of the Constituent Assembly in session in December 1946

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

The Constitution-drafting process began with a questionnaire, prepared by Constitutional
Adviser B.N. Rau, on the key features of the proposed Constitution, according to ‘Framing
of India’s Constitution: A Study’, the magisterial historic account prepared by a research
team led by B. Shiva Rao (published by the Indian Institute of Public Administration in 1968).
The questionnaire was sent to all the members of the provincial legislatures and the central
legislature on March 17, 1947, in order to elicit their views, which could be considered in
later drafts. The questionnaire had five sections, the first of which was ‘Head of the Union'.
More specifically, it was about “Head of the Union, the questions related to his designation,
the mode of choice, the duration of his office, eligibility for re-election, rotation of the office
among different communities, the appointment of one or more Vice-Presidents with his (or
their) term of office, the functions of the President and the Vice-President, the procedure to
be adopted for the removal of the President, and the filling of any temporary vacancy in the
office of the President.

One of the earliest references to the office of the President comes from the Constitutional
Adviser’'s memorandum of May 30, 1947, for the Union Constitution Committee. It spoke of
a President and a Council of Ministers to aid and advise him in the exercise of his functions.

A glimpse of the Constituent Assembly in session
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Dr. B.R. Ambedkar with Begum Aizaz Rasul and S.N. Mukherjee during the Constituent Assembly Session on 16 May 1949

Dr. Rajendra Prasad with some of the members of the Constituent Assembly

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

Election of the President

How to elect the President was a question that vexed
many minds. The original memorandum of the
Constitutional Adviser had envisaged an electoral
college made up of the members of the two Houses
of Parliament. But even within the Union Constitution
Committee, some members saw merit in the direct
election by all voters, making the President the
elected representative of the whole nation. The
committee eventually included the members of the
provincial legislatures in the proposed Electoral
College too.

During the Constituent Assembly debates, members had
sufficient reasons to propose the election of the President
through adult suffrage. Some of the members, especially
K.T. Shah (who would later contest the first Presidential
election in 1952), argued against the original draft
article that provided for the election of the President by
an electoral college consisting of the members of the
Central Legislature as well as those of the Provincial or
State Legislatures.

K.T. Shah argued,

“I suggest that every adult citizen shall have his
share in electing the head of the state.”’

He further asserted,

“I hold that we should arm the President
with the authority to say that he represents
the people... | do not want the President to
be anything but the head of the State and

representative of the people in their collective
capacity and in their sovereignty... | hold that
the President, not being a creature of party
majorities in the Centre or the local legislatures
but a real representative of the people, and one
elected fo function as the head of the State and
as its representative.”?

The centrality of political parties in the selection of the
President is something that K.T. Shah wanted to avoid.
Speaking in the Constituent Assembly on Draft Article 43
(that became Article 54 of the Constitution), he argued
that the indirect election of the President made them a
‘creature of party majorities in the centre or the local
legislatures’. He proposed that the President be directly
elected by every adult citizen of the country. For Shah, the
President of India had to represent the ‘will’ of the people
without a whiff of party politics.

K. Hanumanthaiya, however, argued that the candidate
who has to campaign from one corner of the country to
another will certainly be put up by some party or another
and that election campaign will naturally generate party
feelings. Whoever is thus elected “will never be able
to forget his party offiliations and he will not serve the
purpose that Prof. Shah has in view”. But, if he is elected
by the members of the legislatures and the Parliament,
“he is more likely to be a non-party man, just as the

Speaker of the Assembly or the Parliament is likely to
be.”?

Speaking in favour of the direct elections, Shibban Lal
Saxena said,

“Mahatma Gandhi is the father of our Nation
even though he has not been elected to be so.
All of us call him ‘Bapu’. He is like a permanent
President of our nation. An elected Rashtrapati
will reach his position to some extent only if he
is elected (directly) by twelve or thirteen crores
of voters as their ‘Rashtrapati’. He will thereby
gain great moral prestige and honour and even

though he may be aloof from everyday work,

he will benefit the country a good deal.”*

Another member, Mahomed Sheriff stated,

“I'am of the opinion that the President of the
Union should be elected on the basis of adult
franchise. It would be in the fitness of things
that the person who would be at the helm of
affairs and to whom so many powers would be
given and so many responsibilities, should be
one who must be elected on this basis. Every
voter who is qualified to vote should have the
satisfaction that in the election of the person
who should govern the country, he should have
a voice.”

Other members of the assembly argued that the elected
members of the provincial legislatures are not a sufficient
representation of the people’s will and thus, they preferred
the direct election system over the indirect election system
since it would be a more democratic process and would
allow the public to choose the President directly. However,
the suggestion was rejected by the Constituent Assembly.

In the Assembly, Jawaharlal Nehru, head of the Union
Constitution  Committee, provided the following
justification for rejecting a direct Presidential election

'Constituent Assembly Debates, Volume VI, December 13,
1948. Pg. 991

2Constituent Assembly Debates, Volume VI, December 13,
1948. Pg. 992

S3Constituent Assembly Debates, Volume VI, December 13,
1948

“Constituent Assembly Debates, Volume VI, July 23, 1947. Pg.
789

5Constituent Assembly Debates, Volume IV, July 24, 1947. Pg.
796
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based on adult suffrage:

“To emphasise the ministerial character of the
Government that power really resided in the
Ministry and in the Legislature and not in the
President as such... Now, therefore, if we had
an election by adult franchise and yet did not
give him any real powers, it might become
slightly anomalous.”

It would involve “just extraordinary expense
of time and energy and money without any
adequate result... we have got enough
elections for the Constitution. We shall have
elections on an adult franchise basis for the
Federal Legislature. Now if you add to that
enormous Presidential election in which every
adult votes in the whole of India, that will be
a tremendous affair. In fact, even financially
it will be difficult to carry out and otherwise, it
will also upset most activities for a great part
of the year. The American Presidential election
actually stops many activities for many many
months.”

“It is said that the American Presidential election
helps the forging of unity of the country by
concentrating the mind of the entire country on
the Presidential election and on the conduct of
those elections. One man becomes the symbol
of the country. Here also he will be a symbol of

the country but | think that having that type of
election for our President would be a bad thing
for us.”

“I' am not prepared to believe that an adult
franchise is absolutely essential. Obviously, the
number of those who will elect the members
of the Assembly will be in millions and they
are expected to be proper persons. Therefore,
when the members of the Assembly themselves
are being elected by the votes of millions,
where is the necessity for electing the President
by adult franchise.”¢

Sardar Vallabhai Patel further justified the Presidential
elections through the electoral college with the these
arguments:

“First of all the size of the electorate, 158.5
millions, in India, as against the total electorate
of nearly 75 millions in America, “forbids our
adopting adult suffrage in the matter of the
election of the President.”

“The second question which has to be borne
in mind in dealing with this question of adult
suffrage is the administrative machinery.... Is
it possible either for the Government of India
or for the State Governments to spare officials
sufficient enough to manage the election in
which 158.5 millions would be taking part2

$Constituent Assembly Debates, Volume IV, 21 July 1947. Pg.
713

Jawaharlal Nehru in a debate in the Constituent Assembly
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That again seems to me to be a complete
impossibility.””

The Composition of the Electoral College

Discussions also addressed the question of the
composition of the electoral college. Gopi Krishna
Vijayavargiya said,

“According to the amendment, all the units of

the States will participate in the election of the

President. But the States Legislatures are very
faked-up and crude.”®

He exclaimed,

“Federation is going to be established in our
country but as yet, we do not know if all the
States will join the Indian Union and what
attitude they will adopt towards it. We do not
know as to how the participating States will
affect the Union.”

However, after detailed discussions and faith in the state
legislatures, the Constituent Assembly in the final draft of
the Constitution stated that the President shall be elected
by the members of an electoral college consisting of, (a)
the elected members of both houses of Parliament; and
(b) the elected members of the Legislative Assemblies of
the States.?

The Age of the President

Each qualification necessary for the candidate of the
highest office was decided with utmost caution, with

Sardar Vallabhbhai Patel with Sarojini Naidu in the Constituent
Assembly

consideration of various aspects. Every minute aspect
was discussed in detail, for example, while presenting the
clause of determining the age of the President, Nehru
said “...who has completed the age of thirty five years”, to
which H.V. Kamath sought clarification, because for the
purpose in the Provincial Constitution the term, “reached
the age of 35 years” was used.'® Nehru responded by
saying that he considered it to be a better wording. With
that note, the Assembly adopted the clause and decided
that the person must have completed the age of thirty-five
years. Article 58(1) defines the eligibility for the election
of the President."’

Presidentship through Rotation?

Considering the rich diversity of India, there were obvious
apprehensions whether the President would be able to
successfully represent the entire country and whether the
candidates from various corners of the country would get
a fair chance to chair the highest office. T. Chennaiah
presented a clause before the assembly to insert the
phrase ‘rotation either by the North of India or South of
India’ after the word ‘elected’. He argued:

“...the method gives a fair representation
and satisfaction to the people of India who
stand geographically divided into two distinct
divisions, namely, the South or the North of
India. The people in these parts of India have
got a distinct culture and methods of thinking
and languages of their own, acclimatised to the
conditions of those parts.”

“...the existence or predominance of any one
majority party in India. Such an organisation
tries to put a man of its own as the President
of the Federation and never allows any other
smaller organisation to take its chance.”'2.

In response, Tajamul Husain termed it a dangerous
principle to adopt.'® H.V. Kamath responded by saying,

“At a time, when we have regretfully accepted
the division of India on a communal basis,
at a time when fissiparous and centrifugal

’Constituent Assembly Debates, Volume VI, 13 December
1948. Pg. 997

8Constituent Assembly Debates, Volume IV, 23 July 1947. Pg.
783

& °Article 54. The Constitution of India

19Constituent Assembly Debates, Volume IV, 24 July 1947. Pg.

811
""The Constitution of India

12Constituent Assembly Debates, Volume IV, 23 July 1947. Pg.
784, 785

*Constituent Assembly Debates, Volume IV, 24 July 1947. Pg.
796
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tendencies are holding the field, at a time when
most of us here want fo see the unity of our
country restored to its pristine condition, it is
amazing that a member of this House should
stand up and draw a distinction between the
north and south of our country.”™

No such clause of Presidentship by rotation, however,
was included in the final draft of the Constitution by the

Assembly.

Among other things, it was also proposed in the
Constituent Assembly that the President shall be
alternately elected from the State and the Non-State
Units. D.H. Chandrasekharaiya asserted,

“..it is evident that the members from the States
will not be in a position to successfully contest
the elections by putting forward a candidate
of their own for the Presidentship at any time
because the members from the non-State Units
will form an overwhelming majority of the
electorates.”’ .

H.R. Guruv Reddy responded,

“... the question of States and non-States

is really perplexing... The States form only

one-third of the entire Dominion. And then

the qualifications and other considerations

that are to be laid down for this purpose is
another disturbing factor... | cannot agree to
the separation of States and non-Stafes for the

purpose of election.”’

It was only after the prolonged Constituent Assembly
debates that a robust system of electing the Head of
the Indian Republic was evolved, which has continued
till date. This was backed up in 1952 with a law, the
Presidential and Vice-Presidential Elections Act, which
laid out detailed procedures. Further, ‘The Presidential
and Vice-Presidential Elections Rules” were added in

1974.

"“Constituent Assembly Debates, Volume IV, 24 July 1947. Pg.
800

15Constituent Assembly Debates, Volume IV, 23 July 1947. Pg.
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| Presidential Elections: The Genesis and the Constituent Assembly Debates

Formation of an Independent Election Commission

T cndorFind dowecrscy s somling Tt s o e o same. hance s T rong.”

An independent Election Commission of India has helped
ensure that democracy thrives in the country. It has laid
the strong foundation for our democratic traditions to
continue through an independent election process and
free and fair elections, with participation of different
sections of the society. The credit for establishing this
independent institution goes to the members of the
Constituent Assembly, who gave a preference to an
independent Election Commission over all other aspects.
This ensured the laying down of the foundation of the
Election Commission of India on 25 January, 1950 — a
day before the birth of the Republic.

The Constitution framers were fully aware of the need
and importance of an independent Election machinery
to ensure free and fair elections. The institution that the
Assembly was aiming to create would perhaps have the
solemn responsibility of ensuring a stable Democracy.
The biggest challenge was to conduct free, fair and
inducement free elections in the country. Therefore,
various provisions were inserted in the Constitution to
ensure that the Election Commission must not become
a tool in the hands of the ruling party and remain an
independent body.

The members of the Constituent Assembly held multiple
discussions, debates and arguments before reaching
any consensus. The powers and role to be assigned
to the Commission had to be analysed with respect to
the diverse culture, population and equations of Indian
Politics. During these debates over the role of the Election
Commission, H. V. Pataskar stated:

“So far as | am aware, there is no other
Constitution where such elaborate provision
with respect fo the elections and its details are
made.”"”

The visionary members of the Constituent Assembly
have bestowed the Election Commission of India with a
huge responsibility. The superintendence, direction and
control of the preparation of the electoral rolls for, and
the conduct of, all elections to Parliament and to the
Legislature of every State and of elections to the offices of
President and Vice-President held under this Constitution
shall be vested in a (Election) Commission.

— Mahatma Gandhi

In the Constituent Assembly, R. K. Sidhwa was among
those who highlighted the importance of an independent
Election Commission. Referring to Article 289 of the draft
Constitution as

one of the important arficles as far as elections
are concerned”, he said, “I do not think that
there are two opinions either in this House or
outside the House that elections should be
fair, pure, honest and impartial. If that is the
view, | am sure it could be achieved only by an
impartial agency as has been contemplated
in this article. We want the elections to be
above-board. Any machinery that is to be set
up should be quite independent, free from
any influence from any agency, executive or
anybody.”

In the words of Sir N. Gopalaswami Ayyangar,

“To ensure as far as possible that elections
in the country, Federal or Provincial, are
conducted in an impartial manner... The idea
is to set up a Commission appointed by the
President under whose auspices all these
various aspects of election activities and
post election activities will be regulated and
controlled. As the House is aware of the abuse
of election procedure, of the election machinery
and the prevalence of corruption in elections—
these are complaints which are widely made in
the country and this clause merely an attempt
to bring all these election activities under a
common centralised independent control.”®

R.K. Sidhwa argued that the Commission must constitute
a permanent body because its task is not limited to the
General Elections. He said,

“... it is incorrect to state that this Commission
will not have any work after the general election
is over. We shall now have about 4,000
members in all the provinces and there will be
bye-elections. Surely every month there will be
two or three elections — some will die, some will
be promoted to high offices, some will go here
and there... Apart from that if the Commission

17Constituent Assembly Debates- Volume VIl

'8Constituent Assembly Debates, Volume IV, 29 July 1947. Pg. 915

(J
Y 3
Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections 13 %//@"’
4
e

is permanent, what will it do2 Periodically it will
examine the electoral rolls and from the statistics
of those provinces, those who are dead will
remove those names and will bring the electoral
rolls up to date as far as possible. Electoral rolls
are prepared, 50 per cent of them are defective.
Some are dead and their names are intentionally
put in by a particular party who wants to run
the elections and wants to put in names of their
own choice; | have heard people living in the
cities trying to influence by mixing up with the
executive.”

To secure the independence of the Election Commission
it was important to ensure that the Chief Election
Commissioner must get a secured tenure. In the Assembly,
Kuladhar Chaliha argued against the draft article:

“Ambedkar thought that a body outside the
Executive should be there to conduct the
elections; but what is that body outside the
Executive? It is the President who will select the
Chief Election Commissioner and he is a party-
man whatever it may be and will have the same
prejudices and same bias towards his own party-
man as anyone else and therefore that argument
does not hold very well.”

Pandit Hriday Nath Kunzru stated,

“Everything in the new Draft is left to the President;
the appointment of the Election Commission will
be made by the President; he will appoint the Chief
Election Commissioner and decide how many Election
Commissioners should be appointed; he will decide the
conditions of service and tenure of office of the Election
Commissioners and the Regional Commissioners that
might have to be appointed. Again, while it is provided that
the Chief Election Commissioner should not be removed
except in the same manner as a Judge of the Supreme
Court, the removal of the other Election Commissioners
is left in the hands of the President.”

Defending the provision in the draft Constitution, Dr.
Ambedkar responded,

“...the Chief Commissioner is placed on the
same footings as the Judges of the Supreme
Court. And | do not know that there exists
any measure of greater security in any other
constitution which is better than the one we have
provided for in the proviso.”

K. M. Munshi said,

“The amendment which has finally emerged
from the Drafting Committee makers it clear

that neither the Central Government nor the
provincial Governments will have anything
to do with the election. The Chief Election
Commissioner, as the House will find, is
practically independent. No doubt he is
appointed by the President, that is, the Central
Government. There can be no other authority,
no higher authority in India than the President for
appointing this Tribunal.”

The framers of India’s Constitution had the benefit of
several other nations’ Constitutions that had worked
successfully. The framers were aware of inherent qualities
and weaknesses of all these Constitutions and chose only
those provisions which would suit the needs of national
integration and all-round development of the country.
The result was a document more comprehensive and
detailed than any other.

Various debates and discussions during the Constituent
Assembly gave shape to the Election Commission of
India through necessary Constitutional provisioning and
providing complete independence to it. These provisions
have ensured that the Election Commission India
conducts elections in the most free, fair and transparent
manner, giving it an unique recognition and positioning
world over.

This perspective could be understood from the statement
of Dr. B.R. Ambedkar in his final speech in the Constituent
Assembly, in which he highlighted,

“...however good a Constitution may be, it
is sure to turn out bad because those who
are called to work it happen to be a bad lot.
However bad a Constitution may be, it may turn
out to be good if those who are called to work
it, happen to be a good lot.”

Dr. Ambedkar further emphasised that people must not
be content with a mere political democracy, but rather
strive for a social democracy with underlying principles
of equality, liberty and fraternity. He said,

“Political democracy cannot last unless there
lies at the base of it social democracy. What
does social democracy mean? It means a way
of life which recognizes liberty, equality and
fraternity as the principles of life...

“They form a union of trinity in the sense that
to divorce one from the other is to defeat the
very purpose of democracy... Without equality,
liberty would produce the supremacy of the
few over the many... Without fraternity, liberty
would produce the supremacy of the few over
the many. Without fraternity, liberty and equality
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could not become a natural course of things. It liberty. Every voter is considered equal and provided with
would require a constable to enforce them.”"” equitable facilities. Everyone has to stand in a queue to
exercise their franchise. Everyone is treated equally in

Today, the polling station, where the vote is cast by a that festival of democracy.

citizen, is the best example of equality, fraternity and

"?Excerpts from the speech in the Constituent Assembly on 25 November 1949

Saiyid Jafar Imam, a member of the Constituent Assembly from Bihar, congratulating Dr. Rajendra Prasad
on the adoption of the Constitution by the Constituent Assembly on 26 November 1949
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Another glimpse of the Constituent Assembly in session Dr. Rajendra Prasad being sworn in as the first President of India in Durbar Hall, Rashtrapati Bhavan
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OATH OF THE PRESIDENT OF INDIA

il -.--\

Oath or affirmation by the President

-—

"I, A.B., do SWear in the name of God
solemnly affirm

that

I will faithfully execute
the office of President (or discharge the functions of the President) of Indj
5 of India
will to the best of my ability

protect and defend the Constitution and the law

and

Dr. Rajendra Prasad, President of the Constituent Assembly, signing the Constitution of India on 24 January
1950

preserve,

that I will devote myself

to the service and well-being of the people of India”

Dr. Rajendra Prasad proceeding towards ceremonial Salute and First Guard of Honour at Rashtrapati
Bhavan
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WHY PRESIDENTIAL ELECTIONS

ARE DIFFERENT

democracy in the world, is unique in many ways. This chapter showcases
the unique features of the Presidential election and its processes which have
become more robust and finetuned over the period of seven decades.

The election to the highest office of the Republic of India of the largest

Unlike the Parliamentary elections or elections to the Legislative Assemblies which
are held on the principles of Universal Adult Franchise, the Presidential elections
are held through a system of Electoral College with proportional representation
and Single Transferable vote. If we draw a distinction in the process of conducting
Presidential election from Parliamentary and Assembly elections, there are a few
distinctions, which make the Presidential election, an interesting process.

Electoral College
An Electoral College for the Presidential elections, consist of:
* Elected Members of the both Houses of Parliament

* Elected Members of the Legislative Assemblies of all the States and also of
the NCT of Delhi and the Union Territory of Puducherry.

Value of Votes

Total Number of Electors Total Value of Votes
MPs - 776 MPs - 5,43,200
MLAs - 4,033 States - 5,43,231
Total - 4,809 Total - 10,386,431

Figures for the Presidential election 2022

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

Nomination of Returning Officer

As per the convention, the Secretary General, Lok Sabha or the Secretary General, Rajya Sabha is
appointed, on rotation, as the Returning Officer, by the Election Commission of India. Moreover,
two senior officers of the Lok Sabha/

Rajya Sabha Secretariat and the

Secretary and one senior officer of

the Legislative Assembly of each of

the States as well as the NCT of Delhi

and the UT of Puducherry are also

appointed by the Election Commission

as the Assistant Returning Officers.

The Chief Electoral Officer of
each state including NCT of Delhi
and UT of Puducherry supervises
and coordinates with the Assistant
Returning Officer concerned, for
the conduct of poll at the respective
State  Legislative  Assembly and
transportation of the ballot boxes
and other important election material
from the Election Commission to the
respective State Legislative Assemblies
and back to New Delhi, after the poll.

Archival photo of office setup for the Returning Officer and the team

Proportional Representation

The election is held in accordance with the system of Proportional Representation by means of
single transferable vote and the voting at such election shall be by secret ballot. The manner of
voting at Presidential election is contained in Rule 17 of the Presidential and Vice-Presidential
Elections Rules, 1974.

Polling Process

Secretary-General, Polling will happen in the
Rajya Sabha, will be the . Parliament House and in
Returning Officer for the ' 1 \ the premises of the State
present Election. = it A= Legislative Assemblies

*  Marking can only be done through particular pens provided by designated official
along with ballot paper.

* Voting by any other pen shall lead to invalidation of the vote.

Guidelines for Presidential Election 2022




22 Unique features of the Presidential Elections

Elections through Ballot Papers

Presidential elections are held through Ballot papers. The minimum size of the ballot paperis 15
cm in width and 26.5 cm in length for 5 or less candidates. In case, the number of contesting
candidates is more than 5, then the length of the paper increases by 2 cm per candidate.

* In ballot paper, the font-Times New Roman is used in English and font-Mangal Unicode is
used in Hindi. The font size of both languages is kept equal.

* Black slip is gummed in such a way that it hides the serial number of the ballot paper on
the back side of the ballot paper.

* The Presidential candidate names are printed in English in all ballot papers. In Hindi
speaking states the names are written in Hindi and in non-Hindi speaking States the names
are written in English and in the language of the state. The names of the Presidential

candidates are printed in accordance with alphabetical order in Hindi language

Colours of Ballot Paper

The ballot papers for elected members of both Houses of the Parliament are green in colour.
The colour of the ballot papers for the elected members of the Legislative Assemblies is pink. The
ballot papers are printed in the Government of India press.

- 51800001

Counterfoil
LOTPAPER
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B {Date of Poliz 18 July,2022)
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No Need of Ink Mark
on the Elector’s Finger

Inked finger in Indian
elections symbolises free

and fair electoral process. It
is marked to ensure casting
of vote only once, by an
individual during an election.
However, as the Electoral
College for the Presidential
election is very limited, these
electors are not marked with
indelible ink, which generally
is the practice, during the
Parliamentary and Assembly
Elections.

No Election Symbol

The ballot paper in Presidential elections are
Presidential election does not held through a proportional
contain any election symbol. representation and single-
There are two columns in transferrable vote system. The
the ballot paper. Column 1 present EVMs are built for the
of the ballot paper contains direct elections for the first
the heading “Name of past the post voting process
Candidate” and column 2 and therefore are not used for
contains the heading “Order the Presidential elections.

of Preference”. The Ballot

Paper also contains the value

of vote of MLAs of respective

States as well as MPs e.g.

the ballot paper meant for

Bihar will have value of vote

173 printed on Ballot paper.

Similarly, ballot paper meant

for MPs will have the value of

vote 700 printed on it.

Absence of NOTA

No Party Whip (None of the Above)

option

Voting during the Presidential The system of the NOTA

election is done through
a secret ballot. Political

option began after a directive
from the Supreme Court in
2013. The option, however,

o yiniained undet rule 40 of 'l':':l 5 et .
Prenin ind Vi Pt gt R o parties, therefore, cannot
Flections Rules, e y i v o o . . o o .
- et e b o e e si.no 001 issue any direction or whip is meant for direct elections,
St AT T T Counterfoil ; i i i
2 o i & o o e e TRARER to their members to vote in a and thus not applicable to the
oL RGN s i BALLO'
e, 202 (11 _ 5 e e e DENTIALELECTION 2122 particular manner or not to Presidential elections
18 e, 2022) o 7% sy g Emm:;’;’;"“ﬁ (Date of Poll: 18" July, 2022) . ! °
(mﬁﬁnm;w“ R e 5 = vote at the election leaving
N, 2022 ¥ 79 % w0 0 F e o g o ..
pmxnmmyf;ﬂ‘ﬁggmn wammﬂwﬁmmmz:m ber of lectar in the list Voie by placing th ISTRUCTIONS them with no ChOICe, as it is
i Serinl Number of electar in the lis : o th Figuie
: tantamount to the offence of

(Dateof Lin the space opposi
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i Of
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s

L W R s, v s s
‘ : FH 8T inined under rule 40 of the
IR = wmng o # a3 A T ?:;;:;;;.,l and Vice-Presidential

one candidate only,

undue influence within the
meaning of section 171 C of
the IPC. Electors are at liberty
to vote or not to vote at the
Presidential election as per
their own free will and choice.

P
et A INSTRU Elections Rules, 1974 OPPosite hisher namey r(s)2,3, 4 by placing in the space(s)
L CTIONS R ©1€. in the order of suc prefe;
i RO ar the officia) uy i

Nare of Candidate s AT e

RS e 1y authorized by fim

figure 1 in th
vote. Place the figure | opposite the name e .
| tive preference(s) for the other candi 3
site his/her name(s) the figure(s) 2,3, 4 :171::
... : mﬂliw the pen provided by the RO/A RO or the offic

g Your preferences and no other pen, in any ¢ ey i 2

PRESIDENTIAL ELECTION, 202
(Date of Polt : 18" July, 2022)

na other pen, j
L . in any case),
Ha w: :;:: than ane figure Opposite the name of an: candiday
ik m: figure opposite the names. of more than one - i
Py or"i: ; ht:: above, may be marked in the inyern; 'MIM:-
sor - Roman form or jn the form used j el
ol nany Indian language

© ot place more than one figure opposite the name of
t place the same figure Apposite the names of mor
figures, referred to above, niay be marked in 1)
in numerals or_in the Roman form or in the form use

: o e o) S

Al 7
DROUPADI MURMU

Name of Condidate

o o
VASHWANT SINHA

DROUPADI MURMU

YASHWANT SINHA
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Unique features of the Presidential Elections

Specific Pen and Ink to be used by the Electors

Unique Serial Numbered pens of violet ink are supplied centrally by the Election Commission to
ensure that no other instrument is used by the elector for marking of preference of vote. Special
pens are used to avoid the possibility of identification of voters at the time of counting of votes.

Y %
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Voting from Any Identified Location

The MLAs may vote at the polling booth set up in the Parliament House or the MPs may vote in
the Legislative Assemblies of any state or the Union Territories of Delhi and Puducherry if they
intimate the Election Commission well in advance (ten days) to enable the Election Commission
to make the essential arrangements (Rule 7 of the Presidential and Vice-Presidential Elections
Rules, 1974). A room in the Parliament House in New Delhi and a room in the Secretariat

building of State Legislative Assemblies in each state and the two Union Territories are generally
fixed as places of poll by the Election Commission (Rule 7 of the Presidential and Vice-Presidential

Elections Rules, 1974).

Unique Serial Numbered pen of violet ink

“Mr. Ballot Box”

The design of the ballot boxes used in the Presidential elections is approved by the Election
Commission and there is uniformity among all the boxes used for the elections both at the Centre
and at the State levels. Before the election day, the ballot boxes are thoroughly checked and
sealed in the presence of the Returning Officer and his/her team and thereafter, they are flown on
a separate air ticket booked under the name of ‘Mr. Ballot Box'. It is kept in the front row of the
aircraft beside the seat of the officer transporting the materials under personal supervision. The
central paramilitary forces escort the Box during their journey from the airports to the Legislature

buildings and return to New Delhi Parliament House.

Confirmed
. | Booking 1D: NFZSNSLHJGTOOUMOCM??
, 12 Jul '22 DELHI TO CHANDIGARH
1h 5m
Vistar. EL IXC
. DELHI
Vistara 1h 5m CHANDIGARH
17:10 h
1 ﬁ . e rs, 12 Jul Premium Economy 18:15 hrs, 12 Jul
J . s ) - Indira Gandhi i
. : ﬂgﬁ o CELELF}/IE!UM ECONOMY " ernatlon?éé\g}ﬁgt"té :hand'garh .
Haar ¥ 9 Viewon Map
Poster of Dos and Don’ts as displayed for the electors during Presidential Election 2022. PASSE
N
GER NAME PNR E-TICKET NO
3. = - .
Mr. Bharat Bhushay Bansal, Adult WM7RLC 2 e
28-5253586471
2. Mr. Ballot Box o
WM7RLC 228-5253586
3. Mr. Ram Lok Khatana, Aduit WM7RLC . .
228-5253586473

Air ticket for Mr. Ballot Box in 2022
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Counting of Votes

The counting of votes for Presidential elections takes place in New Delhi under the supervision
of the Returning Officer

The Returning Officer scrutinises each ballot paper and if found valid, puts the valid ballot
paper in the tray meant for the candidate to whom the first preference was marked. After
distributing the ballot papers of one State, the Returning Officer and his/her team adds up
the valid ballots. Ballot papers are credited to each candidate and these totals are multiplied
by the value of each vote and that total is credited to the candidate as the total value of votes
secured.

After distributing the valid ballot papers cast by members of each State Legislative Assembly
and the Members of Parliament, the Returning Officer totals up the value of valid votes
secured by each candidate. For ascertaining the quota sufficient to secure the return of
a candidate, the value of votes credited to each contesting candidate in the first round
of counting is added up to determine the total value of valid votes polled at the election.
Such total value of valid votes is then divided by two, and one is added to the quotient so
obtained, ignoring the remainder, if any. The number so determined, is the quota, which a
candidate should secure to be declared elected.

On completion of counting, Return of Election (in Form 7 appended to the Presidential and
Vice-Presidential Elections Rules 1974) is signed and issued by the Returning Officer.

Photo shows four different views of the ballot boxes:- (Top left) Lid open. (Top right) Lid closed, slit for
dropping ballot papers in open position. (Bottom left) A hand dropping a ballot paper through the slit
(Bottom right) lid and Slit closed.

Scrutiny of the nomination papers filed by the
Presidential candidate

* All nomination papers are received by the Returning Officer during the period specified for
the purpose by the Election Commission are scrutinised by the Returning Officer herself/
himself on the date fixed by the Election Commission (Subsection (1) of Section 4, the
Presidential and Vice-Presidential Elections Act, 1952).

* At the time of scrutiny of the candidates, one proposer or one seconder of the candidates
and one other person duly authorised, in writing, by each candidate shall be entitled to be
present. They are given the facilities to examine the nomination papers and raise objections
in regard to the nomination papers (Section 5E of the Presidential and Vice-Presidential Act,

1952).
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FIRST PRESIDENTIAL ELECTION
(1952)

Republic. A close associate of Mahatma Gandhi since the days of the Champaran

Satyagraha (1917), he was one of the pre-eminent leaders of the national movement.
In 1946, he was the unanimous choice as the Chairman of the Constituent Assembly. He was
elected as the President by the Constituent Assembly on 24 January 1950. (He continued to
hold that position till the President in the First Presidential Election in 1952).

Dr. Rajendra Prasad, a great freedom fighter, was the first President of the Indian

Later, the Election Commission of India (ECI) was constituted based on the provisions of the
Constitution, and the first Presidential Election was held in 1952. It is historically significant,
as under the leadership of Sukumar Sen, the first Chief Election Commissioner, the ECI then
set a template of benchmarks and conventions for the Presidential elections.

Apart from Dr. Rajendra Prasad, other candidates included K. T. Shah, who had also been
a member of the Constituent Assembly. He eventually secured the next highest number of
votes.

In this election, M. N. Kaul, Secretary of first Lok Sabha, was notified as the Returning Officer
by the ECI. The Secretaries of the State Legislative Assemblies were nofified as Assistant
Returning Officers. ECI has set the convention for Presidential elections, accordingly.

Dr. Rajendra Prasad was declared as the ‘Returned Candidate’ on 6 May 1952, and he
assumed the office of the President of India on 13 May.

1884-1963)
Term of Office: 26 January 1950 to 13 May 1962




y— Y] The Presidential Elections (1952-2022)

Election
Schedule

Electoral College

The Electoral College
consisted of elected members
of Lok Sabha, Rajya Sabha
and 23 State Legislative

4 April 1952

Date of issue of Notification

12 April 1952

Last date of Nominations

2 May 1952

Date of Poll

6 May 1952

Counting of Votes

lection in
E eNufshe“

Assemblies. The total
electors were 4,056.

Value of votes for the
elected legislators was
calculated based on the
1951 census.

a

Presidential Candidates

The contesting candidates and the votes secured by them were

A94 as follows:
ber of parliament had
« Each Mem ber CANDIDATE VOTES POLLED
m
votes- . of votes for eC\CAS‘S‘:nb\-‘eS Dr. Rajendra Prasad 5,07,400
U “slati :
T:*‘e e State Leg;\;“evin the basis © K.T. Shah 92,827
!
differs from State 10 Thatte Lakshman Ganesh 2,672
popu\ohon~ ue of votes was fofh"het ,:,Ac\,ﬁi Hari Ram 1,954
T va ighes
. “{‘e(_!,:gfegs State 7) e ,‘h: S’\ﬂgor Pradesh Krishna Kumar Chatterjee 533
o
2; votes was for MLAS o TOTAL 6,05,386
(143) on the 1951 cens
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Justice Patanjali Sastri, the Chief Justice of India, administering the oath of office to Dr. Rajendra Prasad in the Central Hall of

Parliament House on 13 May 1952
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SECOND PRESIDENTIAL ELECTION
(1957)

hen the second Presidential election was announced, Dr. Rajendra Prasad contested

again, and won by a large margin. Thus, the veteran leader became the only

President to be elected twice. He served two full terms (apart from the period before
the First Presidential Election), and had the longest tenure in Rashtrapati Bhavan.

In the second Presidential election, the ECI notified S. N. Mukherjee, then Secretary to the
Rajya Sabha, as the Returning Officer. Two Under-Secretaries of the Rajya Sabha and the
Secretaries of the State Legislative Assemblies were notified as Assistant Returning Officers.

The election was conducted under the supervision of Chief Election Commissioner Sukumar
Sen.

Dr. Rajendra Prasad was declared as the ‘Returned Candidate’ and the notification to that
effect was published on 10 May 1957. He assumed the office of the President of India on
13 May 1957.

(1884-1963)

Term of Office: 26 January 1950 to 13 May 1962
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The Presidential Elections (1952-2022)

Prime Minister
Jawaharlal Nehru
during the 1957
Presidential election

Home Minister
Govind Ballabh
Pant casting

his vote in the
Presidential
election
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Sardar Hukum
Singh, Deputy
Speaker of Lok
Sabha, casting his
vote

Violet Alva, a Rajya
Sabha member,
casting her vote
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Dr. Rajendra Prasad being sworn in as
the President for the second term by
the Chief Justice of India, Justice S. R.
Das, as Vice-President Dr. Sarvepalli
Radhakrishnan (seated) look on, at the
Central Hall of Parliament House on

13 May 1957

The swearing-in ceremony of 1957 at Rashtrapati Bhavan



(TAREvIiNpli TN
| ]

THIRD PRESIDENTIAL ELECTION
(1962)

the Constituent Assembly, and had served as India’s ambassador to the USSR (1949),

before he became the first Vice President of India in 1952, and he too served two
terms in that office. When he contested the third Presidential Election, he emerged as the
leading candidate.

D r. Sarvepalli Radhakrishnan, a world-renowned philosopher, had been a member of

In the third Presidential election, the ECI appointed the Secretary of the Lok Sabha as the
Returning Officer. The Deputy Secretary of the Lok Sabha and the Secretaries of the 15 State
Legislative Assemblies were notified as Assistant Returning Officers. Election was conducted
under the supervision of Chief Election Commissioner K. V. K. Sundaram.

Dr. Radhakrishnan was declared as ‘Returned Candidate’ and the notification to this effect
was published on 13 May 1962. He assumed the office of the President of India on 13 May
1962.

(1888-1975)

Term of Office: 13 May 1962 to 12 May 1967
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Date of issue of Notification
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16 April 1K°1.Yy] 1951 census, as 1961
Last date of Nominations Census results were not
published at the time of the
7 May 1962 election.
Date of Poll
11 May 1962

Counting of Votes
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President Dr. S. Radhakrishan signing the register
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FOURTH PRESIDENTIAL ELECTION
(1967)

under the guidance of Mahatma Gandhi, had been elected as the second Vice
President of India in 1962. Five years later, he was to contest the election for the
highest constitutional office.

D r. Zakir Husain, a noted educationist who had participated in the Freedom Movement

In the fourth Presidential election, the ECl appointed the Secretary of the Rajya Sabha
as the Returning Officer as per the rotation policy. The Deputy Secretary of the Rajya
Sabha secretariat and the Secretaries of the 17 State Legislative Assemblies acted as the
Assistant Returning Officers. Election was conducted under the supervision of Chief Election
Commissioner K. V. K. Sundaram.

Dr. Zakir Hussain was declared ‘Returned Candidate’ and the notification announcing this
was published on 9 May 1967. He assumed the office of the President of India on 13 May
1967.

. ' 7L/l usain

(1897-1969)
Term of Office: 13 May 1967 to 3 May 1969
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Presidential Candidates

The contesting candidates and the votes secured by them were

as follows:
CANDIDATE VOTES POLLED
Dr. Zakir Hussain 4,71,244
()
E\ec‘.‘on ‘n a Kota Subbarao 3,63,971
NU"S e\‘ Khubi Ram 1,369
i Yamuna Prasad Trisulia 750
Election Electoral Coll oorliament had 57 i
Schedule etetrielf iz ste = Each Member of Fa Bhamburkar Shriniwas Gopal 232
The Electoral College votes. tes for each member Brahma Deo 232
consisted of elected Th number S \ative Assemblies Krishna Kumar Chatterjee 125
e e asis ©
. members of Lok Sabha . o{e the Stat L ;Sm on the bost -
3 Aprll 1967 (520), Raijya Sabha (228) differs from State 10 Kumar Kamla Singh 125
Date of issue of Notification and 17 State Legislative ‘opU\Ghon s for MLAS Chandradutt Senani 0
13 April 1967 e ol e e e lowest value of 49 (ke ighest gy o 0
Last d"fer:’f Nominations ilh? ;ml FECRRNEE \ NOgdso:;es:dfos tor QALAS ::: \{J:Z{ Dr. M.C. Davar 0
‘ ' \ue © SIS
6 May 1967 \\goodes (174) on o Ch. Hari Ram 0
Date of Poll \ census Dr. Man Singh 0
9 qu 1967 Manohara Holkar 0]
Counting of Votes Motilal Bhikabhai Patel 0
S. R. Sharma Hoysala 0
Satyabhakt 0]
TOTAL 8,38,048

Ram Manohar Lohia with other Members of Parliament on the Polling day

SMJ

@ (%)

ElEcrigy >
OF T

! i VI(E'PRESIM....

Minister for Labour, Employment and
Rehabilitation, Jagjivan Ram casting his vote

/

Prime Minister Indira Gandhi with other Members of Parliament during Presidential poll
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A The Returning Officer declares Dr. Zakir Husain elected as President. With him is K.V.K. Sundaram, Chief Election
Commissioner of India

V' President-elect Dr. Zakir Husain being sworn in by the Chief Justice of India, Justice K. N. Wanchoo, as the outgoing President,
Dr. S. Radhakrishnan looks on
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The voting under way for the Presidential election
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President Dr. Zakir Husain inspecting his first Guard of Honour
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Media coverage of Presidential election
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FIFTH PRESIDENTIAL ELECTION
(1969)

Varahagiri Venkata Giri, a Gandhian freedom fighter who was then the Vice President

of India, assumed the office of the President under the provisions of Article 61 of
the Constitution. After the Presidential election was notified, Giri resigned from the office
of the Vice President and also as the Acting President on 20 July 1969, in order to file his
candidature. (The Chief Justice of India, Justice M. Hidayatullah then served as the acting
President.)

Dr. Zaokir Hussain died in office on 3 May 1969, necessitating an early election.

In the fifth Presidential election, the ECI notified the then Secretary to the Lok Sabha as the
Returning Officer. The Deputy Secretary of the Lok Sabha secretariat as per the convention
and Secretaries of State Legislative Assemblies acted as the Assistant Returning Officers.
Chief Election Commissioner S. P Sen Verma supervised the election.

With another Gandhian freedom fighter, Neelam Sanjiva Reddy, deciding to file his
nomination, it turned out to be a closely contested election.

i Voekaes Vi

894-1980)

Term of Office: 3 May 1969 to 20 July 1969 (as Acting President)
and 24 August 1969 to 24 August 1974
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Presidential Candidates

The contesting candidates and the votes secured by them were

as follows:
CANDIDATE VOTES POLLED
V.V. Giri 4,01,515
Neelam Sanjiva Reddy 3,13,548
Elecﬁon C.D. Deshmukh 1,12,769
Chandradatt Senani 5,814
Schedule
Gurcharan Kaur 940
| Rajabhoj Pandurang Nathuiji 831
14 JUIY 1969 Pandit Babu Lal Mag 576
Date of issue of Notification Ch. Hari Ram 125
24 JUIY 1969 Sharma Manovihari Anirudh 125
Last date of Nominations 4 Khubi Ram 94
Bh [ N
16 Aug 1969 : =TS : .
Date of Poll ; Krishna Kumar Chatterjee N
3 Santosh Kumar Kachhwaha Nil
20 Aug 1969 f — :
Counting of Votes Dr. Ramdular Tripathi Chakor N
Ramanlal Purushottam Vyas Nil
TOTAL 8,36,337

Quota System

The quota fixed for the election was
4,18,169 votes. As no candidate

Tn the history of Preside ﬁal-ij“_ g secured the required quota in the
elections in India. the co'unti'iri;'g-of: first count as above, candidates were

: A 2 > O . excluded one by one fill only two
Vvotes went beyond the first stage candidates, namely, V.V. Giri (with

ol ohas in L g dlogin v U 4,20,077 votes) and N. Sanjiva Reddy
anjiva Reddy and V.V. Giri were the (with 4,05,427 votes) remained in the
 twoleading contestants. field.

V. V. Giri (centre) with Jyoti Basu and Ajoy Mukherjee of the West Bengal K. Kamraj casting his vote in the Presidential election
United Front parties in Calcutta on 2 August 1969 of 1969
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V.\V. Giri and his wife, Saraswati Bai, after the results of the Presidential election were declared
Morarji Desai casting his vote during the Presidential election, Lok Sabha Speaker Dr. G.S. Dhillon on his way to cast vote for

1969 the Presidential election in New Delhi on 16 August 1969

Crowds gather to check election updates in the Parliament House

Prime Minister Indira Gandhi greeting V.V. Giri on his success in the Presidential election
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President-elect V. V. Giri taking the oath of the office of the President of India President V. V. Giri inspecting his first Guard of Honour



The Presidential Elections (1952-2022)

Innovation Introduced to Ensure Secrecy of
Voting

The fifth Presidential election was significant not only because of it was held under an extraordinary situation
that arose due fo premature vacancy arising in the office of the President that necessitated hasty preparations
on part of the ECl to fill in the vacant seats of legislators and Parliamentarians to maximise the number of
electors.

An innovation was introduced for the first time to ensure strict secrecy of voting. The serial numbers on
the back of the ballot papers were covered with coloured slips of paper pasted at the four corners. The
ballot papers were shuffled three or four times during the polling so that the agents of the candidates find
it difficult to note down the serial numbers to identify the votes cast by members during counting. For the
first time, some MLAs were allowed to cast their votes at Parliament House in New Delhi instead of their
state capitals.

As this was a close confest, it also witnessed some criticism from political parties. Some objected to the gap
of four days between the date of polling and the date of counting. Some pointed out that the counting could
have been arranged also in the state capitals apart from the National capital.

The ECI clarified its stand objectively to all:

* On the for-day gap, it was clarified that there were numerous postal ballot papers for electors who
were under preventive detention. They were detained at outlying stations and the Commission
wanted to ensure that they had sufficient time to send their votes to reach the Returning Officer
before counting.

The polled ballot boxes had to come from the States of the North-East, which are far from the
national capital. All previous Presidential elections —in 1952, 1957, 1962 and 1967 — were held
in the first half of May when the weather was good. In 1969, for the first time, the election was
held in August. Weather conditions in that month in the North-East were extremely inclement and
unfavourable. The Commission was in constant touch with the meteorological authorities. Flights
were delayed or cancelled. Ultimately the ballot boxes had to be carried from Guwahati by an
Army courier plane under special escort.

As for the venue of counting, it was a well settled procedure of the Presidential elections. In the
proportional representation by a single transferable system of voting, counting could not be done
in a piecemeal manner at different locations to arrive at a decisive result.

It was suggested that the agents of the candidate should be allowed to travel in the same flight, from
various state capitals in which ballot boxes were being carried to New Delhi. The Commission agreed to
this request. The Commission directed the civil aviation authorities to permit the escort of the polled ballot
boxes (respective Assistant Returning Officers) to keep or place the sealed ballot boxes by his/her side or
close to his/her seat in the flight.
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Media coverage of Presidential election
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SIXTH PRESIDENTIAL ELECTION
(1974)

election. The other candidate was Tridib Chaudhuri, a freedom fighter who had been

D r. Fakhruddin Ali Ahmed was a Union Minister before he contested the sixth Presidential
a member of every Lok Sabha till then.

The sixth Presidential election had the Secretary to the Rajya Sabha as the Returning
Officer. The Joint Secretary of the Rajya Sabha secretariat and the Secretaries of the 21
State Legislative Assemblies acted as the Assistant Returning Officers. T. Swaminathan, Chief
Election Commissioner, supervised the election.

Dr. Fakhruddin Ali Ahmed was declared the winner and he assumed office on 24 August
1974.

1 ..-.-.:ii_'-:'-.:.‘ '_Li'
Wi

Dr. Fabtraddin A

(1905-1977)

Term of Office: 24 August 1974 to 11 February 1977
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Electoral College

The Electoral College consisted
of elected members of

Election

| I' " ! . ,l-j:
Schedule Lok Sabha [521], Rajya — O\ e i o
Sabha [230] and 21 State ' — Y ' o Changes in ihe I-CIW
I[-gg;lf]]i”;if::?g;zls : .- A The experience of the five Presidential elections held in 1952, 1957, 1962, 1967 and 1969

16 JU'Y 1974 electors were 4 405 : Ll 54 had revealed that people often offered themselves as candidates for the highest office of

Date of issue of Notification However, the Legislative

President without even a remote chance of getting elected. Another matter of concern was
Assembly of Gujarat the casual manner in which people approached a court of law to challenge the election to

30 JU'Y 1974 with 182 members was - & : the office of the President.

Last date of Nominations not in existence as it was ' In order to remedy these shortcomings, the Government, on the recommendations of the
- dissolved on 15 March1974 Commission, presented a Bill in Parliament to amend the Presidential and Vice-Presidential

17 AUg 1974 and the new House could F Act, 1952, which was passed on 23 March 1974. The main features of the amendment are:
Date of Poll not be constituted before the ' 0

- Presidential election. : \ 1. The nomination paper of a Presidential candidate shall be subscribed by at least 10
20 Aug 1974 electors as proposers and 10 electors as seconders.

Counting of Votes 2. The security deposit is made at Rs. 2,500.

3. Election petitions challenging an election can be presented only before the Supreme
Court by any contesting candidate or by minimum 20 electors joined together as
petitioners.

4. The timetable for the elections to the office of the President and Vice President was
made statutory.

5. It was provided that the last date for making nominations shall be the 14th day after
the publication of the notification calling the election, the scrutiny will be on the day
following such last date for filing nominations, the last date for withdrawal will be the
second day following the date of scrutiny and the date of poll, if necessary, shall be not
earlier than the fifteenth day after the last date for withdrawal.

o . o In view of the extensive amendments, the Government in consultation with the ECI issued
Presidential Candidates a new set of Presidential and Vice-Presidential Elections Rules, 1974, replacing the Rules of
The contesting candidates and the votes secured by them were 1952.

as follows:

CANDIDATE VOTES POLLED
\_eg'\s\c’f'\"e is of _———————————————————————
€ " cigte on the bAs! Dr. Fakhruddin Ali Ahmed 7,65,587
Tridib Chaudhuri 1,89,196
TOTAL 9,54,783

s .‘.rom S'\'G"e fo

o
differ

1971 census:
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Dr. Fakhruddin Ali Ahmed at the Parliament House during the Presidential candidate Dr. Fakhruddin Ali Ahmed casts his vote
polling at Parliament House in Delhi during the Presidential election on
17 August 1974

K. Kamraj with a team of MPs arrives to cast their votes in the Parliament House

Tridib Chaudhuri, one of the two candidates, arrives to cast his Yashpal Kapoor (center) arrives during the voting process for
vote in the Presidential election at Parliament House Presidential election, at Parliament House
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MPs await their turn outside the polling booth in the Parliament House



The Presidential Elections (1952-2022)

President-elect Dr.
Fakhruddin Ali Ahmed
taking the oath of
office. Outgoing
President V.V. Giri is
also seen

BN

.‘! l“[“ll }

o

President Dr. Fakhruddin Ali Ahmed signing the register
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SEVENTH PRESIDENTIAL ELECTION
(1977)

President, as Dr. Fakhurddin Ali Ahmed died on 11 February 1977. Vice President

B.D. Jatti was then sworn in as acting President. The Constitution mandates a fresh
election within six months. For the ECI, scheduling the Presidential election was quite a
challenge, as the elections to the Lok Sabha were held in May, followed by elections to the
legislative assemblies of 11 states in June and July. Yet, the Presidential election was notified
in early July and the process was wrapped up in August — well within the constitutionally
mandated period.

Wifhin a decade, there was another instance of an early election to the office of the

The seventh Presidential election was conducted under the supervision of S. L. Shakdhar,
Chief Election Commissioner. The ECI appointed Lok Sabha Secretary Avtar Singh Rekhi
as the Returning Officer and J. R. Kapoor, Chief Legislative Committee Officer, Lok Sabha
Secretariat, and the Secretaries of the 22 State Legislative Assemblies were appointed as
Assistant Returning Officers.

As many as 37 candidates had filed their nominations but 36 of them were found disqualified
by the Returning officer. The only candidate who remained in the fray was Neelam Sanjiva
Reddy. He had unsuccessfully contested the Presidential election in 1969, but this time he
had unanimous support, and the former Lok Sabha speaker was thus elected unopposed —
the only President so far with this distinction. At 64, he was the youngest person to be elected
as the President of India (until Smt Droupadi Murmu in 2022). He was also the only notable
Presidential candidate to have contested twice.

(1913-1996)
Term of Office: 25 July 1977 to 25 July 1982
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Electoral College

The Electoral College
consisted of elected
members of Lok Sabha

. [524], Rajya Sabha [232]
Election and 22 State Legislative

Schedule Assemblies [3776]. Thus the

total electors were 4532.

4 July 1977

Date of issue of Notification

18 July 1977

Last date of Nominations

6 Aug 1977

Date of Poll

Shri Neelam Sanjiva Reddy N U'She"

was elected unopposed.

(208) on the bqs;

sof 1977 census,

Only one Velid Candidste
o{x_t of 3% cja.ndid;teg_whc f.i;l;ad‘th'éir -

nominations, the Returning Officer found only
one nomination form of Shri. Neelam Sanjiva

Reddy, as valid. Therefore, there was no need for
- any Counting or Publication of the Poll result. : .
o i £ i - Neelam Sanjiva Reddy after filing nomination for Presidential election on 04 May 1977
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President Neelam Sanjiva Reddy with Prime Minister Morarji President Neelam Sanjiva Reddy with his wife, Neelam
Desai Nagaratnamma

[
— Reddy sworh

Sanjiva

‘Need for new qu_l} ﬁ.)«”um

News Serviee

gLl Ju

gl Saniiva Reddy declared
. ..? elected President

i~ S 2 T ¥
owearing-in on Monday
“ ._‘.- - - -— - r -
/ e s 3 =

™
- s

&
e

CXProeseses s . -
regret to jud;n--. g o L — e, . - < :;

Media coverage of Presidential election

President-elect Neelam Sanjiva Reddy being administered the oath of office by the Chief Justice of India, Justice M. Hameedullah
Beg
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President Neelam Sanjiva Reddy inspecting
his first Guard of Honour
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EIGHTH PRESIDENTIAL ELECTION
(1982)

Union Home Minister, and H.R. Khanna, a former judge of the Supreme Court who had

I n the Eighth Presidential election, two stalwarts were in the fray: Giani Zail Singh, a former
also been a Union Law Minister briefly.

The ECI named the Secretary-General to the Rajya Sabha, Sudarshan Agarwal, as the
Returning Officer. K.K. Chopra, Additional Secretary, Rajya Sabha, and the Secretaries of
the 22 State Legislative Assemblies acted as the Assistant Returning Officers. Election was
conducted under the supervision of R. K. Trivedi, the Chief Election Commissioner

Giani Zail Singh emerged victorious on 15 July 1982, and was sworn in on 25 July.

(1916-1994) %
Term of Office: 25 July 1982 to 25 July 1987
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~ The Opposition’s candidate for the Presic
Hiren Mukherjee initially, but he was later re d
Raj Khanna, as Mukherjee was not a registered vote
~ isaprerequisite for any person contesting a

Electoral College

Election

The Electoral College
Schedule consisted of elected
members of Lok Sabha
(524), Rajya Sabha (232)
and 22 State Legislative

9 June 1982 Assemblies (3827). Thus
Date of issue of Notification the total electors were
4583.

23 June 1982

Last date of Nominations

12 July 1982

Date of Poll

15 July 1982

Counting of Votes

o H a
Election N s :
tshell Presidential Candidates
Nu 4 702 The contesting candidates and the votes secured by them were
per of parliament ha as follows:
. EGCh Mem
ber of
votes. votes for each MmO " CANDIDATE VOTES POLLED
« The num\f)er_s\o,“\,e ssemblies d\ﬁe\:‘bn Giani Zail Singh 7,54,113
the State Sl he basis of popY £ H. R. Khanna 2,82,685
t \(= to S‘O"e o {Or M\As [e) . K. ’ ’
- \owest value f votes Y\?Shes1 value of TOTAL 10,36,798
° The .o S.‘o-‘e (07) Ond ‘he *\gL)“or Prc es
S\kk‘m the \A 1 cenSUS

\ d.‘sso\\/ed-

H. R. Khanna filing his nomination paper for the Presidential election as opposition candidate in New Delhi on 22 June 1982
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Karan Singh arrives to cast his vote at the Parliament House Chandra Shekhar collects his ballot paper in Parliament House

&=

—ill

Sharad Pawar, Babanrao Dhakane and others arrive to cast their vote at Maharashtra Vidhan Bhavan in Mumbai Polling under way
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Prime Minister Indira Gandhi casting her vote Lok Sabha Speaker Balram Jakhar casting his vote Giani Zail Singh casting his vote in Parliament House
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Chandra Shekhar (right) and Bhishma Narain
Singh in the corridor of Parliament House,

Delhi, after casting their vote for Presidential
A group of Tamil Nadu MPs casting their vote in Parliament House election on 12 July 1982

Voting going on during the Presidential election, 1982 Rajiv Gandhi casting his vote

a ANDHRA
A PRADESH

The Returning Officer of Presidential poll writing the election results outside the Counting of votes in progress in Parliament House
room, while counting of votes was in progress in Delhi on 15 July 1982

f ., » o,

Madhavrao Scindia being brought on a stretcher to cast his vote in Parliament House. Sudershan Aggarwal, Secretary General of
the Rajya Sabha who was the Returning Officer, dropped the ballot in the box on his behalf
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_ President-elect Giani
Zail Singh being sworn
in by the Chief Justice
of India, Justice Y. V.
Chandrachud

sty

President Giani Zail Singh inspecting his first Guard of Honour
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President Giani Zail Singh inspecting his
first Guard of Honour
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NINTH PRESIDENTIAL ELECTION
(1987)

he ninth Presidential election was a contest between R. Venkataraman, who was then
Vice President of India, and V. R. Krishna lyer, a former Supreme Court judge.

Dr. Subhash Kashyap, Secretary-General to the Lok Sabha, served as the Returning
Officer, while N. N. Mehra, Joint Secretary, Lok Sabha, and the Secretaries of the 25 State
Legislative Assemblies were appointed as the Assistant Returning Officers.

On 16 July 1987, the Returning Officer declared R. Venkataraman as the ‘Returned
Candidate’, who took oath of office on 25 July 1987.

i R, Venkalaraman

(1910-2009)
Term of Office: 25 July 1987 to 25 July 1992
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Election
Schedule

10 June 1987

Date of issue of Notification

24 June 1987

Last date of Nominations

13 July 1987

Date of Poll

16 July 1987

Counting of Votes

lection ina
= ilutshe“

Each Member of Por\'\omen’f
« Eac

voftes.

f votes W

west value © high

. The .\0 S‘O-\e (073 cnd the \gPrOdeS
Siklkim MLAS of Uttar

for
yotes Was i 1971 census.

on the bas

Electoral
College

The Electoral College
consisted of elected
members of Lok Sabha
[543]. Rajya Sabha [233]
and 25 State Legislative
Assemblies [3919]. Thus

the total electors were 4695.

Presidential Candidates

The contesting candidates and the votes secured by them were

as follows:
CANDIDATE VOTES POLLED
R. Venkataraman 7,40,148
V.R. Krishna lyer 2,81,550
Mithilesh Kumar 2,223
TOTAL 10,23,921

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

Special feature of the Ninth Presidential Election

Ninth Presidential Election: The Case of ‘Disqualified” Members

The Speaker of the Punjab Legislative Assembly had disqualified 22 members on the
ground of defection. During the hearing of their Special Leave Petition, the Supreme
Court in its interim Order dated 7 May 1987 held that if any Presidential election
was to be held before concluding the hearing of the matter, the disqualified members
would be entitled to participate in the poll and cast their votes as if they had not been
disqualified.

On a clarification sought by the Commission, the Supreme Court, by an Order dated 22
June 1987, held that participation includes proposing and seconding of nominations
of candidates.

The votes cast by these members might be separately marked and after counting kept
separately until final disposal of the case.

ECI then laid down a detailed procedure to enable casting of vote by these members:

Every ballot paper, issued to the above-mentioned 22 members or the postal ballot
paper, if issued to any of them on the ground of their being under preventive detention,
and the counterfoil thereof shall be prominently marked on their back with a rubber
stamp to be supplied by the ECI containing the words “Permitted to vote under the
direction of the Supreme Court.”

For the purpose of issue of ballot papers to the above-mentioned 22 Members, a
separate packet consisting of the last 25 ballot papers supplied for use of electors at
Chandigarh shall be set apart.

An additional polling officer shall be posted for issue of ballot papers to the 22 members
concerned. He shall be supplied with the list of members of the Punjab Legislative
Assembly.

The additional polling officer shall be seated near the other polling officers and polling
agents so that it does not become necessary for candidates to appoint additional
polling agents.

The procedure for issue and marking of ballot papers by the said 22 members and their
insertion into the ballot box shall be the same as is applicable for the other members.
After the close of poll, the marked copy of the list of electors supplied to the additional
polling officer mentioned above, the counterfoils of ballot papers issued to the members
referred to above, and the unused ballot papers with said additional polling officer
shall be placed in separate packets by the Assistant Returning Officer and shall be
sealed and secured in the manner prescribed under Rule 21 (1) of the Presidential and
Vice- Presidential Elections Rules, 1974 and forwarded to the Returning Officer along
with other election records pertaining to that polling station.
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The Secretary General of Lok Sabha, Dr. Subhash Kashyap, declaring the results of the Presidential election

N.T. Rama Rao and Ramakrishna Hegde, the Chief
Ministers of Andhra Pradesh and Karnataka respectively,
with other leaders, filing the nomination papers of V. R.
Krishna lyer

President-elect R. Venkataraman after being sworn in by the Chief Justice of India, Justice R. S. Pathak. Giani Zail Singh, the
outgoing President, is also seen

Prime Minister Rajiv Gandhi casting his vote in the
Parliament House



(J
/ .y
i i ] 0 ) f/s‘
fi CI Chronicle Of Indic's I residenhal Elechons 4%}%7 @gy
i Fi Citizen: An Illusfra e
Elechng fhe Irst 9

The Presidential Elections (1952-2022)
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| The President*-EIect

There are many reasons 1o rejoicq over Mr R,
Venkataraman's election as the country’s eighth Presigen;

5
Wilnessed in the histery of Independen India, Indeed, th
atmosphere i the capital js o heavily ‘chargeg with
suspicion that even today, with the presidential electioy
behind ys, pg one is quite prepared 1o discount tpe
possibility that the outgoing Presiden; will not spring ar
unpleasant Surprise on the nation before he formally lay:
down offjce on July 25 This is a pity for the country
besieged as it js by social and political turmoj) at home an¢
a deteriora!ing Secutity environmeny abroad. It canno;
afford to pe kept on lenterhooks.

Against thjg backgroand, Mr Venkalaraman‘s presence
m Rashtrapayi Bhavan js bound 1o bring aboyy stability
where jt js desperately nceded at the moment — jn the
$ relations vith the Prime Minister, Op the issye
that sparkeq off (e TOW between Gianj Zail Singh ang

Commemorr BivE s;anr;p EYEry question that the President may decide to ask, He has
released by India oS wisely argued thag “no one from outside” can draw the line
during 2012 featuring about the President’s right o be informed by the govern.
R. Venkataraman ment. On (he larger issue of the Presidenys role and

parliamentaxy democracy. viz., that the Prime M inister js

: responsible gnd answerable not to the President but 10 the

: rage of Presidential election  § " Sabha, Al this ;s ok 10, 18ue that the mapy issues

Media coverag raised by the “interventionjsy™ Giani will disappear over-

night, They wilt not, if only bacapge they have 80t enmeshed

wilh‘vmessy political problems, By Mr Venkataraman can
be expecieq 1o handle them with grace, .

Preslde”f R ‘enkataraman, accom P g pecting nis 1irs
P ani ZO , S,
’ed 4 ’
an
k ’
V l) IIIS Ilr””edl()fe redecessor (; n ’I S’n h n t h f t

Guard of Honour
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TENTH PRESIDENTIAL ELECTION
(1992)

served almost the full term. In 1992, he contested the Presidential election. The

other candidates were G.G. Swell, a former Deputy Speaker of the Lok Sabha, Ram
Jethmalani, a legal luminary, and Kaka Joginder Singh, who was famed for having contested
(and lost) an unusual number of elections.

D r. Shankar Dayal Sharma had been elected as Vice President of India in 1987, and

The ECI appointed the Secretary General to the Rajya Sabha, Sudarshan Agarwal, as the
Returning Officer. Two Directors in the Rajya Sabha secretariat and the Secretaries of the 25
State Legislative Assemblies acted as the Assistant Returning Officers. Election was conducted
under the supervision of T. N. Seshan, Chief Election Commissioner.

On 16 July 1992, the Returning Officer declared Dr. Shankar Dayal Sharma as the ‘Returned
Candidate’. He took oath of office on 25 July 1992.

(1918-1999)
Term of Office: 25 July 1992 to 25 July 1997




Electoral
Election College . h
Schedule The Electoral College : the Const1tut1on Earller Artlcle 54 prov1ded
college cons1stm -o_f only the elect ' d. Membe

consisted of elected

members of Lok Sabha

[543], Rajya Sabha [233]
10 June 1992 and 25 State Legislative

Date of issue of Notification Assemblies [3972]. Thus, the

total electors were 4748.
24 June 1992

Last date of Nominations

13 July 1992

Date of Poll

16 July 1992

Counting of Votes

- .‘n a L] ° °
Election Presidential Candidates
NU‘She had 702 The contesting candidates and the votes secured by them were as
nt

Each Member of Parliame follows:
¢ EQC
ber of
votes ber of votes for each r(;\;:‘rs from CANDIDATE VOTES POLLED
e The num \aive Assemblies \ation Dr. Shankar Dayal Sharma 6,75,804
the State LGS basis of POPY ‘ m "y
State o State © ¢ votes was for MLAS Of SASEL 3,46,485
o ;
« The lowest de\s‘ﬂ nV the highest V\?‘U‘ZeO%) Ram Jethmalani 2,704
gikkim St = f Uttar P‘: ;Z fime O Kaka Joginder Singh (Urf Dharti-Pakad) 1,135
s .
Vo::\: pasis of 1971 NSV [ milies of J TOTAL 10,26,188
o : ;

& K and Na | p —

\ President-elect Dr. Shankar Dayal Sharma at the swearing-in ceremony along with the Chief Justice of India, Justice M. H. Kania,
outgoing President R. Venkataraman, Lok Sabha Speaker Shivraj Patil and Rajya Sabha Deputy Chairperson Najma Heptulla
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President Dr. Shankar Dayal Sharma inspecting his first Guard of Honour

Commemorative stamp released by India Post during 2000 31 W 2% 7 1910, 100
featuring Dr. Shankar Dayal Sharma

0Untnlnlnl



TR TTY
C N S

(I1IAvInpi R &
| 3

ELEVENTH PRESIDENTIAL ELECTION
(1997)

Election Commissioner had overseen the previous Presidential election, was a candidate
this time. Facing him was the then Vice President of India, K. R. Narayanan, who had
been an Indian Foreign Service (IFS) officer.

The eleventh Presidential election had an unusual feature: T. N. Seshan, who as Chief

The ECI appointed S. Gopalan, then Secretary General to the Lok Sabha, as the Returning
Officer. Two Joint Secretaries in the Lok Sabha secretariat and the Secretaries of the 27 State
Legislative Assemblies acted as the Assistant Returning Officers. Election was conducted
under the supervision of M. S. Gill, Chief Election Commissioner.

After the voting, Narayanan was declared the ‘Returned Candidate’, and he was sworn in
on 25 July 1997.

(1920 - 2005)
Term of Office: 25 July 1997 to 25 July 2002
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Election Electoral College
SChedUIe The Electoral College

consisted of elected
members of Lok Sabha
(543) Rajya Sabha (233)

9 June 1997 and 27 State Legislative
Date of issue of Notification Assemblies (4072). Thus,
The Total Electors were
23 June 1997 4848,

Last date of Nominations

14 July 1997

Date of Poll

17 July 1997

Counting of Votes

Presidential candidate K.R. Narayanan at the polling booth

Changes in Law

o H a
n ‘n ° ° °
E‘ect‘o ‘ Pre5|den“a| andldqies The President of India promulgated an Ordinance on 5th June, 1997 to further amend the
Nu“She The contesting candidates and the votes secured by them were Presidential and Vice-Presidential Act, 1952. The Parliament approved the Ordinance on
t had 708 as follows: 29-08-1997.
liamen
ber of For The followi dmentstothe A cf de:-
. Each Mem CANDIDATE VOTES POLLED e following amendments to the ct were made:
o= f votes for each memk;e; K.R. Narayanan 9,56,290 (a) In the case of the Presidential Election, the number of Proposers and Seconders for
e« The number O ¥ islafive Assembli€; TN, Sesh 50631 any nomination paper was increased from ten Proposers to fifty Proposers and from
¢ the State = State on the basts - SESHAN ' ten Seconders to fifty Seconders.
?;!'Hers from State 10 > TOTAL 10,06,921
‘ he 1971 census (b) In the case of Vice-Presidential Election, the number of Proposers and Seconders for
of the any nomination paper was likewise increased from five Proposers and five Seconders

to twenty Proposers and twenty Seconders.

(c) The amount of security was increased from Rs.2,500 to Rs.15,000
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Electing the First

NEW DELN], A massive 95 per cent
tmout was recopdeq on Monday for
the elevenh, presidentia] election
across the country with vice-pres;.

H.D. Deve Gowda, Ata) Beharij Vaj-
Payee and Chandrashekh;tr, Lok sab.
4 speaker p 4 Sangma, former
Speaker Shivraj Patil, Rajya Sabha

deputy chairperson Na;_ma Heptulla,

MPs and ML4s.
Mr Narayanan's challenger ang
former chief election Commissioner
T.N. Seshan, js backed by Shiv seng
MPs and MLAs and some indepep.
dent legislarors from Maharashtr,,
Counting of votes will be helq in
Parliamen; House on July 17 apgd the
result is expecred by afternoon,
The five-year term of the Presj. | > ’ & :
dent, Dr Shapje, Dayal Sharmg, ey. Prime Minjgter 1. K. Gujraj casting his vote i the Presidentia] ejectjon in New Delhj op Monday, T,
pires on July 24 and Mr Nara ananis i ¥
expected 10 ke ma o };ughest his left jg election Commissioner G.y,G. Krishnnmurthy.
office on July 25 liament Hoyge while 108 MPs, in.  cejveq from anywhere. lature Ramesp, Kamblj,

€puty election COmmissioner cluding 80 from the Lok Sabhg, WEre  For the fipsy time, 1o political party Two Congress mpaq Bhaskarrag
Subas Panj, s3iq 4,625 MPs and M4, biven permission by the Election issued any whip 1o jg members 1o Khatgaonkar 2pq Balasaheb Thorg,
€xercised thejr franchise gz Parlja. Commission 44 vote in thejr home vyore i favourofer'lhemf!hetwocnn- isSior
ment House, jn 25 state Capitals and  states, didates.

Mr Gopalan said Mr Narayanan Jmeresu‘ngly' neither My Naraya. were Ramappa Kumbhar. who sel.
Wis representeq by his lawyer, M¢ 0an nor Mr Seshan could vote in the dom autends the house due 1o ojqd

, P.H. Parekh, while there was ng re. presidential elecyion as they were  age, Sitaram Ghandat, who js arrested

775M;i ;’:“J ;t":g ::v L‘;;:I Dfs ;%2;’1:‘: g}‘ Presentative from Mr Seshan side.  poy members of parliament or anyas.-  in connection wigh the Ab_hY"d"‘Y;"
4,058 MLAs cast thej; ballots. There  Mr Gopalan said ballof poxes from — sembly. Our Stafy Reporter adds ba::jk SL:,?,T ” nd I;;zp ereani and H.
W35 One vacancy in ghe Rajya Sabha  Uttar Pradesh, Rajasthan, Karnagaka from umbai: In the p residential — ten mD AHUrwho were arrested up.

and 14 in varigy) assemblie, and Delhi would regeh Parliament  election helq 5 the Council Hall jn, der Ta A,

The Lok Sabha secretary general  House op Monday night and kept Mumbgi on Monday 268 members of Promlp;.jnr among the voters were
nd returning officer § Gopalan,o)q  there under tighy security, the legnslattveassembfyqul ofatotal  chijer Minister M:_m_ohar Joshi and
feporters that 13 MLAs voted i, por ‘ ) numper of 288 cas; their votes, C- deputy chjef Minister Gopinath

; ¢d in Par He said no complaint had heep re. cording (o the Secretary of the legjs. Munde,

Media coverage of Presidential election
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President K.R. Narayanan inspecting his first Guard of Honour




LI LINI YA
-

TWELFTH PRESIDENTIAL ELECTION
(2002)

contest. Lakshmi Sahgal, an iconic revolutionary who served as an officer in the Indian

National Army, was nearing 90 years of age when she decided to file her candidature
for the highest constitutional office. The other candidate was Dr. A. P J. Abdul Kalam, the
‘Missile Man of India’.

The first Presidential election of the new millennium had two unusual personalities in the

The ECI appointed R. C. Tripathi, Secretary General to the Rajya Sabha, as the Returning
Officer. One Additional Secretary, one Joint Secretary in the Rajya Sabha secretariat and
the Secretaries of the 30 State Legislative Assemblies (also including the National Capital
Territory of Delhi and Puducherry Union Territory) acted as the Assistant Returning Officers.
Election was conducted under the supervision of Chief Election Commissioner J. M. Lyngdoh

Dr. Kalam garnered more votes than Sahgal, and thus Rashtrapati Bhavan had a scientist as
its occupant for the first time.

(1931-2015)
Term of Office: 25 July 2002 to 25 July 2007
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Election
Schedule

11 June 2002

Date of issue of Notification

25 June 2002

Last date of Nominations

Electoral College

The Electoral College
consisted of elected
members of Lok Sabha
(543), Rajya Sabha (233)
and 30 State Legislative
Assemblies (4120)
including NCT of Delhi and
UT of Pondicherry. Thus, the
total electors were 4896.

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

15 July 2002

Date of Poll

18 July 2002

Counting of Votes

Presidential candidate Dr. A. R J. Abdul Kalam filing his nomination papers in the presence of Prime Minister Atal Bihari Vajpayee,
Leader of Opposition Sonia Gandhi and other leaders

Presidential Candidates

‘ The contesting candidates and the votes secured by them were

NU"She as follows:

. £ach Member of Par CANDIDATE VOTES POLLED
yotes. ¢ member Dr. A. P J. Abdul Kalam 9,22,884
ber of votes for ea mblies :
e The num Legis\ative Asse . Lakshmi Sahgal 1,07,366
f the Stote HEOF e on the bos!
c:i'ﬁers from State 10 TOTAL 10,30,250
\

Presidential candidate Dr. A. P J. Abdul Kalam with Prime Minister Atal Bihari Vajpayee and other Parliamentarians
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Prime Minister Atal Behari Vajpayee casting his vote

Jammu and Kashmir Chief Minister Farooq Abdullah casting his
vote for the Presidential election at the state legislative assembly
in Srinagar

-
-

H. D. Deve Gowda, former Prime Minister of India casting his Ram Vilas Paswan casting his vote
vote

ac
ELECTION ”
OF THE

ELECT)
o ,..?“

Lalu Yadav casting his vote The Ballot Box Checking in front of the representatives of Former Uttar Pradesh Chief Minister Rajnath Singh casting his Shabnam Mausi, a transgender MLA from Shahdol (Madhya
Presidential Candidates vote for the Presidential election in Lucknow Pradesh), casting her vote for the Presidential election in Bhopal
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An election official takes out Presidential election votes for counting at Parliament House in New Delhi

President-elect Dr. A. P J. Abdul Kalam being sworn in by the Chief Justice of India, Justice B. N. Kirpal

Election officials count Presidential election votes at Parliament House in New Delhi
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New Delhi: The Election Commission (EC) on
Friday announced the timetable fot the Presi-
dential election and fixed July 1538 the polldate.

Incumbent President KR. Narayanan's five-
year term ends at midnight of July 24. The EC
will issue 2 formal poll notification on Tuesday
and will allow nominations till Jume 25 adou-
bling of the traditional week’s time given for
this part of the poll. Scrutiny of pominations
will take place the next day, with withdrawals al-
lowed till June 28, The poll, if there 1s mare than
one valid candidate, will be on July 15 Counting
of votes will take place on July 18.

The Rajya Sabha'’s secretary- general will be
‘the returning officer (RO)- The RO s job alter-
nates between him and his Lok Sabha counter-
part; in 1997, the latter was RO.

The electoral college comprises elected (not
nominated) members of Parliament and legisla-
tive assemblies, of all states and the two Union
Territories of Delhiand Pondicherry. The value
of each MLA's vote depends on the population of
his state; the population 15 divided Wy the num-
ber of elected MLAsand each of them W il have
as many votes as there are multiples of {,000 in
the result; this formula is given in the conntry’s

Presidential poll is on July 15

rlmsé News NETWORK

_Constitution. Thus, the _rangé is 208 for each
‘MLA in Uttar Pradesh to'seven for each MLA of
S .

Dividing the total of all state-assembly votes
got this way by the number of eligible MPs gives
the value of each MP’s vote;.the total votes of
parliament must, this way, equal that of all state

-assemblies. Currently, each MP has 708 votes.

There are 4,896 electors; 776 eligible MPs and
the rest MLAs. Each valid nomination must
have at least 50 proposers. and 50 seconders from
the electoral college; each voter can be either a
proposer or & secondery, and for-only one candi-
date.

To ensure the highest possible college num-
bers, the EC has scheduled polls to three vacant
assembly seats—one each in Andhra Pradesh,
Bengal and Orissa—and one vacant Rajya Sab-
ha seat, on July 2. Even sO, nine vacancies will
be there on the poll date: there are siX vacancies
in the state assembly of Jammu and Kashmir
and one each in Himachal Pradesh and Guijarat.
Since these three assemblies have to go in for
general re-election within a yean bypolls will
not be held here. In addition, one geat in Kar-
nataka is the subject of a court petition, and no
poll is possible there. .

Medi
edia coverage of Presidential election
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THIRTEENTH PRESIDENTIAL ELECTION
(2007)

was the Governor of Rajasthan, and Bhairon Singh Shekhawat, a veteran leader from

The thirteenth Presidential election had two candidates: Pratibha Devisingh Patil, who
Rajasthan, who was then the Vice President of India.

The ECI appointed P D. T. Achary, Secretary-General to the Lok Sabha, as the Returning
Officer. Two Joint Secretaries in the Lok Sabha Secretariat and the Secretaries of the 30 State
Legislative Assemblies (including of the NCT of Delhi and Puducherry Union Territory) acted
as the Assistant Returning Officers.

Elections were conducted under the supervision of N. Gopalaswami, Chief Election
Commissioner.

On 21 July 2007, the Returning Officer declared Pratibha Devisingh Patil as the ‘Returned
Candidate’, who thus became the first woman to hold the highest constitutional office of
India.

Dodtibha Dovsiage Dt

(Birth - 1934)
Term of Office: 25 July 2007 to 25 July 2012
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Election
Schedule

Electoral College

The Electoral College
consisted of elected
members of Lok Sabha

16 June 2007 (543), Rajya Sobha (233)
Date of issue of Notification and 30 State Legislative

Assemblies (4120)

30 June 2007 including NCT of Delhi and
Last date of Nominations UT of Puducherry. Thus, the

total electors were 4896.
19 July 2007

Date of Poll

21 July 2007
Counting of Vofes Presidential candidate Pratibha Devisingh Patil, along with Prime Minister Dr. Manmohan Singh, Sonia Gandhi and Union Minister
Priya Ranjan Dasmunsi, arrives at Parliament House to file her nomination papers

Nutshe“ Presidential Candidates
d The contesting candidates and the votes secured by them were
ber of parliament ha as follows:
er
° EOCh Mem
708 votes. - - cach CANDIDATE VOTES POLLED
ot V Pratibha Devisingh Patil 6,38,116
« The numk;e\;he Siate Legislatve —
member o fors from State 1O Bhairon Singh Shekhawat 3,31,306
AS,Sernb\\es hd‘ basis of the 1971 TOTAL 9,69,422
State oON
census

1. ;

=y I
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Prime Minister Dr. Manmohan Singh arrives to cast his vote for the Presidential election at Parliament House
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Jammu and Kashmir Chief Minister Omar Abdullah casts Injured BSP MP Kadir Rana casting his vote for the election of
his vote for the Presidential election at Assembly complex in the President in Parliament House in New Delhi
Srinagar

No Whip in Presidential Election

During Presidential Elections, whip cannot be issued by any party and members are free to vote for any
candidate of their choice.

On 14 July 2007, the Leader of Opposition in the Tamil Nadu Legislative Assembly, J. Jayalalithaa
announced that the United National Progressive Alliance (UNPA) had unanimously decided to abstain
from the Presidential election. However, the ECI, citing Section 171 C of the Indian Penal Code (IPC), held
that the UNPA cannot ask its legislators to abstain from voting.

The ECI issued the following clarification:

“The Commission would like to clarify in this context that the voting at election to the Office of President
of India is not compulsory, like the voting at elections to the House of the People and State Legislatures
where also there is no compulsion to vote. The ‘electoral right’ of a voter is defined in Section 171 A(b)
of the Indian Penal Code to ‘mean the right of a person to stand, or not to stand as, or to withdraw from
being, a candidate or to vote or refrain from voting at election’. Thus, every elector at the Presidential
election has the freedom of making a choice to vote for any of the candidates or not to vote at the
election, as per his free will and choice. This will equally apply to the political parties and they are free
to canvas or seek votes of electors for any candidate or request or appeal to them to refrain from voting.
However, the political parties cannot issue any direction or whip to their members to vote in a particular
manner or not to vote at the election leaving them with no choice, as that would tantamount to the
offence of undue influence within the meaning of section 171 C of the IPC.”

President-elect Pratibha Devisingh Patil being sworn in by the Chief Justice of India, Justice K. G. Balakrishnan
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President Pratibha Devisingh Patil inspecting her first Guard of Honour
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FOURTEENTH PRESIDENTIAL ELECTION
(2012)

of Finance and External Affairs in the Union Council of Ministers — was one of the two
candidates. The other was Purno Agitok Sangma, a former Chief Minister of Mehgalaya
who had also been the Speaker of the Lok Sabha.

Prancb Mukherjee, one of the most experienced leaders — he had held the portfolios

The ECI appointed Dr. V. K. Agnihotri, Secretary General, Rajya Sabha Secretariat, as the
Returning Officer and two Joint Secretaries in the Rajya Sabha Secretariat and the Secretaries
of the 30 State Legislative Assemblies (including those of the NCT of Delhi and Puducherry
Union Territory) as the Assistant Returning Officers. Election was conducted under the
supervision of V. S. Sampath, Chief Election Commissioner.

On 22 July 2012, the Returning Officer declared Pranab Mukherjee as the ‘Returned
Candidate’ who took the oath as the President of India on 25 July 2012.

Dl Mol

(1935-2020)
Term of Office: 25 July 2012 to 25 July 2017
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Schedule

16 June 2012

Date of issue of Notification

30 June 2012

Last date of Nominations
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Electoral College \

The Electoral College
consisted of elected
members of Lok Sabha
[543), Rajya Sabha (233)
and 30 State Legislative
Assemblies (4120)
including NCT of Delhi and
UT of Puducherry. Thus, the
total electors were 4896.

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

No Mobile Phones!

Innovations in technology often compel changes in rules and regulations. When the
mobile phones started becoming ubiquitous, the ECI had to bring out the directions
that on the day of poll, no cellular phones, cordless phones, wireless sets etc. in
any case, be allowed to be carried inside the polling station, by anyone including
candidates, their representatives, members of the electoral college or even the

Observer.

Examination of Nomination Papers

On the day of scrutiny of nomination papers, an objection was raised with regard to
eligibility of Shri Pranab Mukherjee to stand as a candidate on the ground that he
was allegedly holding an office of profit under the Government by virtue of being the
Chairman of Council of Indian Statistical Institute. At the request of the authorised
representative of Shri Pranab Mukherjee, the scrutiny proceedings were adjourned by
the Returning Officer to the following day and completed by him on that day rejecting

19 JUIY 2012 the objection.

Date of Poll

22 July 2012

Counting of Votes

glection in @
Nutshe“ Presidential Candidates

. + had The contesting candidates and the votes secured by them were
h Member of Parliamen as follows:
° EOC
708 votes. res for each CANDIDATE VOTES POLLED
f vote B .
o The num\?e‘;h: State \_eg\S\O’“V*eo Pranab Mukherjee 7,13,763
membir\\eo differs from hsm‘\e97 Purno Agitok Sangma 3,15,987
e
@?Sf;“ on the basts of TOTAL 10,29,750
a
census

Presidential candidate Pranab Mukherjee filing his nomination papers. Prime Minister Dr. Manmohan Singh, Sonia Gandhi and
other leaders are also seen
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Presidential candidate Pranab Mukherijee tries his hands on a spinning wheel during his visit to the Sabarmati Ashram in
Ahmedabad, Gujarat on 5 July 2012

Presidential candidate Pranab Mukherjee being greeted on his arrival in Thiruvananthapuram for the presidential election Presidential candidate Pranab Mukherjee with Samajwadi Party chief, Mulayam Singh Yadav on his way to have lunch hosted by
campaign, on 4 July 2012 Uttar Pradesh Chief Minister Akhilesh Yadav
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ELECTION

OF THE
PRESIDENT

Uttar Pradesh MLAs waiting for their turn to cast their votes for the Presidential polls in - Tamil Nadu Chief Minister, J. Jayalalithaa Sushma Swaraj casting her vote as Lok Sabha member; Jaswant  Ongoing voting Process during Presidential election
the Vidhan Sabha in Lucknow on 19 July 2012 casting her vote for the Presidential Singh and others are also seen
election

i

A

4
Dimple Yadav, ME during the voting for M. Karunanidhi, along other MLAs, after e

the Presidential elections casting their votes for the Presidential Presidential election
election

Ly

.

President-elect Pranab Mukherjee after his victory in the election
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President-elect Pranab Mukherjee being administered the oath of office by the Chief Justice of India, Justice S. H. Kapadia

President Pranab Mukherjee inspecting his first Guard of Honour
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FIFTEENTH PRESIDENTIAL ELECTION
(2017)

former Rajya Sabha member, was then the Governor of Bihar, and Meira Kumar had been

The fifteenth President election had two veteran leaders as candidates: Ram Nath Kovind, a
a Union Minister and also former Speaker of the Lok Sabha.

The ECI appointed Anoop Mishra, Secretary General, Lok Sabha, as the Returning Officer. A
Joint Secretary and a Director in the Lok Sabha Secretariat as well as the Secretaries of the 31
State Legislative Assemblies (including those of the NCT of Delhi and Puducherry Union Territory)
acted as the Assistant Returning Officers.

While the election was announced and nominations were filed when Dr. Nasim Zaidi was the

Chief Election Commissioner, polling took place after A. K. Joti took charge as Chief Election
Commissioner.

Kovind was declared the ‘Returned Candidate’, and was sworn in on 5 July 2017.

(Birth - 1945)
Term of Office: 25 July 2017 to 25 July 2022




Media persorinel holding aﬁt
' ECI a're alloned 1ns1de the poll

v1deogra,phers are not allowed beyond the demgnat,ed area.

Photogra.phy or Vldeography is strictly prohiblted inside the
Electoral votmg compartment so that there is no v1olatlon of’ secrecy o
College FR L e votmg even acc1dent :

The Electoral College
consisted of elected
members of Lok Sabha
(543), Rajya Sabha (233)
and 31 State Legislative
Assemblies (4120)
including NCT of Delhi

Election
Schedule SN

14 June 2017

Date of issue of Notification

28 June 2017

Last date of Nominations

17 JUIY 2017 and UT of Puducherry. Thus,
Date of Poll the total electors were 4896.
20 July 2017

Counting of Votes

(]
glection in @
Nutshe“ Presidential Candidates
of Por\\omen’f had The con’ree’ring candidates and the votes secured by them were
. Each Member o 1971 census- as follows:
708 votes 095 CANDIDATE VOTES POLLED
Ram Nath Kovind 7,02,044
Meira Kumar 3,67,314
TOTAL 10,69,358

Ram Nath Kovind filing his nomination papers. Also seen are Prime Minister Narendra Modi, Amit Shah, L. K. Advani, Sushma
Swaraj and other leaders
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Members await their turn to cast their vote
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Prime Minister Narendra Modi casting his vote as Lok Sabha
member

Former Prime Minister Dr. Manmohan Singh casting his vote

ELECTION

OF THE
PRESIDENT
ARG Do)

Sonia Gandhi casting her vote as the Supriya Sule casting her vote as a Lok Voting Process ongoing during the
Member of the Lok Sabha Sabha Member Presidential Election

ELELTION
OF THE
PRESIDENT

4" T R |

M. Venkaiah Naidu casting his vote Mayawati casting her vote Amit Shah casting his vote

Rahul Gandhi casting his vote in the Presidential election in Rajasthan Chief Minister Vasundhara Raje casts her vote at
New Delhi Rajasthan Assembly during the Presidential election in Jaipur



(]
160 The Presidential Elections (1952-2022) Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections 161 %‘Q

ELECTION ~
OF TH

L.K. Advani casting his vote Lok Sabha Speaker Sumitra Mahajan Nitin Gadkari casting his vote
casting her vote

Bihar Deputy Chief Minister Tejashwi Yadav casts his vote for Goa Chief Minister Manohar Parrikar casts his vote for
Presidential election at Bihar Vidhan Sabha in Patna Presidential election at Legislative Assembly in Panaiji

ELECTION
OF THE
PRESIDENT

Arun Jaitley casting his vote Smriti Irani casting her vote

AN N

ELECTION
OF THE .
PRESIDENT
' ¢ ELECTION
¥ puscrion 7 ¥ e ; |
PRESIDENT
PRES
OF THE L T
MP from Hyderabad Asaduddin Owaisi casts his vote during Chief Minister of Jammu and Kashmir Mehbooba Mufti casts Nirmala Sitharaman casting her vote Ravi Shankar Prasad casting his vote Anurag Thakur casfing his vote

Presidential election in New Delhi her vote for the Presidential
Srinagar

election at Assembly Complex in
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President-elect Ram Nath Kovind being sworn in by the
Chief Justice of India, Justice J. S. Khehar

Outgoing President Pranab Mukherjee congratulates
Ram Nath Kovind after the swearing-in ceremony
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President Ram Nath Kovind inspecting his first Guard of Honour
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SIXTEENTH PRESIDENTIAL ELECTION
(2022)

who had been the Governor of Jharkhand and a member of the Council of Ministers in
Odisha, and Yashwant Sinha, a former Indian Administrative Service officer who had
been a Union Minister in charge of the Finance and External Affairs portfolios.

The sixteenth Presidential election was contested by two candidates: Droupadi Murmu,

The ECI appointed P C. Modi, Secretary General, Rajya Sabha Secretariat, as the Returning
Officer. Mukul Pandey, OSD, and Surendra Kumar Tripathy, Joint Secretary in the Rajya
Sabha Secretariat as well as the Secretaries of the 30 State Legislative Assemblies (including
those of the NCT of Delhi and Puducherry Union Territory) as the Assistant Returning Officers.
Election was conducted under the supervision of Rajiv Kumar, Chief Election Commissioner.

After the vote count, Droupadi Murmu was declared as the ‘Returned Candidate’. She was
sworn in on 25 July 2022, and thus Rashtrapati Bhavan had a second woman occupant.
She is also the first tribal leader to hold the highest constitutional office. Moreover, she is
the first President who was born after Independence and is thus the youngest to become the
%% Head of the State.

2t Doogads W

(Birth - 1958)
Term of Office: 25 July 2022 to the Present
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Electoral College
-

Two members were not eligible
to vote, and there were five

Election vacancies in Rajya Sabha

SChedU|e and six in State Legislative
Assemblies. Total 4,796
electors participated in the
election.

15 June 2022 As the newly formed UT of

Date of issue of Notification

J&K does not come under
the definition of ‘state’
29 June 2022 : :
" N4 under Article 54, it was
Lesi el o Nemteiions not included in the listing
as well as calculation of
18 ‘glflyf 3,?22 value of votes of electors. As a
aeorto result, the value of vote of each
Member of Parliament was reduced
21 July 2022 from 708 to 700.

Counting of Votes

MPs await their turn at the polling station

glection in @

! - : :
Nuishe Presidential Candidates Nomination Filing Process

P Aliament had The contesting candidates and the votes secured by them were
h Member of Pa 71 census- as follows: In all, 115 Nomination Papers were filed by 98 candidates by 3:00 PM on the 29 June
Ll tes based on 19 2022, out of which 28 Nomination Papers of 26 candidates were summarily rejected under
700 vo CANDIDATE VOTES POLLED Section 5B(4) of the Presidential and Vice-Presidential Elections Act, 1952. The remaining
Droupadi Murmu 6,76,803 87 Nomination Papers of 72 candidates were taken up for scrutiny on the 30 June 2022.
Yashwant Sinha 3,80,177 After scrutiny, 79 nomination papers filed by 70 candidates were rejected under sections
— 10.56.980 5B(1)(a) and 5C of the Presidential and Vice-Presidential Elections Act, 1952 and four sets of

nomination papers each filed by Smt. Droupadi Murmu and Yashwant Sinha were accepted
by the Returning Officer.




Former Prime Minister Dr Manmohan Singh cashng his vote as a Lok Sabha
member
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Prime Minister Narendra Modi casting his Lok Sabha Speaker Om Birla casting his ~ Union Minister Kiren Rijiju casting his vote
vote during the Presidential election 2022  vote
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Union Minister Hardeep Singh Puri J.P. Nadda casting his vote Sonia Gandhi casting her vote
casting his vote
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Yogi Adityanath, Chief Minister of Pu Zoramthanga, Chief Minister of Neiphiu Rio, Chief Minister of Nagaland,

Uttar Pradesh, casting his vote in the Mizoram, casting his vote in the casting his vote in the Presidential election
Presidential election Presidential election

| e
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ELECTION

Bhagwant Mann, Chief Minister Ashok Gehlot, Chlef Mm:sfer of Manohar Lal Khattar, Chief Minister
of Punjab, casting his vote in the Rajasthan, casting his vote in the of Haryana, casting his vote in the
Presidential election Presidential election Presidential Election
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Mamta Banerjee, Chlef Minister of Parliament House gallery with a display of Presidential election
West Bengal, casting her vote in the
Presidential election
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President Droupadi Murmu signing the register after taking the oath President Droupadi Murmu inspecting her first Guard of Honour
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PRESIDENT OF INDIA

ELECTING THE [5™ ‘,\

was ending on 25 July 2022. As per Article 62 of the Indian Constitution, an election to
fill the vacancy caused by the expiration of the term of office of the outgoing President
was required to be completed before the expiration of the term. Accordingly elections were
announced, through a press conference held at Vigyan Bhavan, New Delhi.

-]
olding the 16™ Presidential election successfully was the first major challenge before
Rajiv Kumar, the 25™ Chief Election Commissioner of India, who assumed the charge
on 15 May 2022. The term of office of Ram Nath Kovind, the then President of India,

THERE WERE TWO
CONTESTING CANDIDATES
NAMELY, DROUPADI MURMU
AND YASHWANT SINHA
FOR THE 16™ PRESIDENTIAL
Bl O Tk

POLLING WAS HELD BETWEEN 10 AM TO 5 PM AT THE 31 LOCATIONS.

Rajiv Kumar assuming the charge as the 25th Chief Election
Commissioner of India at Election Commission of India, Nirvachan

Sadan, New Delhi




Electing the 15" President of India

Presidential Election with COVID-19 Safeguards

Two members, Anant Kumar Singh and Mahendra Hari Dalvi, were not eligible to vote in
the election, owing to disqualification under Section 8 of R.P. Act, 1951, subsequent to the
judgment of competent court.

There were 5 vacancies in Rajya Sabha and 6 vacancies in State Legislative Assemblies.

A total of 4,796 electors in the list of the Electoral College for this Presidential Election did
participate in the election.

Room No. 63 in Parliament House and 30 polling stations in all State Legislative Assembly
Secretariats (including those of the NCT of Delhi and the Union Territory of Puducherry)
were fixed as places of polling.

44 MPs were permitted to vote at State Headquarters, 9 MLAs at Parliament House and 2
MLAs in other State Headquarters.

Ovut of a total of 771 Members of Parliament entitled to vote (5 vacant) and similarly out of
total 4,025 Members of the Legislative Assemblies entitled to vote, over 99% did cast their
votes during the election.

100% voting by MLAs was reported from Chhattisgarh, Goa, Gujarat, Himachal Pradesh,
Kerala, Karnataka, Madhya Pradesh, Manipur, Mizoram, Puducherry, Sikkim and Tamil
Nadu.

This was the first Presidential Election, which was held with all Covid-19 related safeguards
and protocols.

After going through the narrative reports of the Presidential elections held in 1974, 1979,
1982, 1987 and file records of the Presidential election of 1992, the ECI decided not to
include the Union Territory of Jammu and Kashmir in the listing and calculation of value of
votes of electors. Accordingly, the value of votes of each MP was reduced from 708 to 700,
as approved by the Commission.

The Case of Union Territory of Jammu and Kashmir

The erstwhile State of Jammu & Kashmir was bifurcated into the Union Territories of Jammu
& Kashmir (with legislature) and Ladakh (without legislature) vide the Jammu & Kashmir
Reorganisation Act, 2019.

The electoral college for the Presidential Election consists of the elected members of both
Houses of Parliament; and the elected members of the Legislative Assemblies of the States,
including the NCT of Delhi and UT of Puducherry.

Since the newly formed UT of J&K does not come under the definition of “state” in Article
54, the UT of J&K was not included in the listing as well as calculation of value of votes of
electors for Presidential Election 2022.

As a result, the value of vote of each Member of Parliament was reduced from 708 to 700.

Moreover, in consonance with Rule 7 of the Presidential and Vice-Presidential Elections
Rules, 1974, no place of poll was set up (and consequently, no AROs were appointed) in
the UT of J&K.

J
(J
Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections 179 // >

Measures to ensure secrecy of voting and free
and fair election

¢ Unique serial numbered pens of violet ink were supplied centrally by the ECI so as to
ensure that no other instrument is used by the voter for marking of preference of vote.

Special posters on the use of special pens and Do’s & Don’ts for electors for casting
of vote were provided by ECI for displaying at prominent places outside the polling
stations.

Instant chat messaging app groups were created for RO, AROs, CEOs, ECI officers, ECI
Observers, security personnel, etc. and were extensively used to closely monitor and
coordinate the activities with State Headquarters, Parliament and ECI.

Observers were deputed at all places of poll setup in States/UTs as well as in Parliament
to keep a watch on poll process as well as any irregularities occurred during the poll
process.

Two Observers are also deployed for the counting process at Parliament House.

Interesting Fact

The total value of votes for MLAs for 16™ Presidential Election was 5,43,231. The total value
of votes for MPs was 5,43,200.

The total value of vote of electors for the Presidential Election, 2022 was 10,86,431.




Electing the 15" President of India

The Presidential

Election was announced

on 9 June 2022 in a press conference held
at Vigyan Bhawan, fixing inter-alia 15 June
2022 as date of notification, 18 July 2022 as
the date of poll and 21 July 2022 as the date

A workshop was held for the RO/AROs, CEOs
and other staff involved in the election at
Vigyan Bhawan on 13 and 14 June 2022.
The workshop was addressed by Chief
Election Commissioner Rajiv Kumar, Election
Commissioner Anup Chandra Pandey. The

The places of poll for Presidential Election
were notified on 15 May 2022. Places of poll
were set up at Parliament House, New Delhi

officers were imparted training by K.F. Wilfred,
Sr. Consultant and Narendra N. Butolia, Sr.

and each Legislative Assembly except Jammu
& Kashmir. The place of counting was same

of counting.

Principal Secretary. A Hands-on training was
imparted to the officers of Rajya Sabha for
counting of votes on 14 June 2022 at [IIDEM
campus of Election Commission of India.

as place of poll set up at Parliament House.

A Video Conference with RO/AROs and
CEOs was held on 6 July 2022 to discuss
Poll Preparedness. During the VC attended
by CEC and EC, matter related to polling
and transportation of ballot boxes and other
election material were discussed. Various
doubts/queries were raised during the VC,
which were clarified, some during the VC itself
and others vide Commission’s letter dated 13
July 2022.

A briefing meeting of the Observers was held
on 11 July 2022 at India Habitat Center where
appointment letters as well as Observers’
Kits were handed to the Observers. The
meeting was addressed by Chief Election
Commissioner, Election Commissioner and
the Observers were made familiar with the
election process by K.F. Wilfred, Sr. Consultant
and Narendra N. Butolia, Sr. Principal
Secretary.

As scheduled, the poll was taken on 18 July
2022 at Parliament House in New Delhi and
at all State Capitals (including NCT of Delhi
and UT of Puducherry). Out of total 4796
electors who were eligible to vote, (771 MPs
and 4025 MLAs), 4754 electors (763 MPs and
3991 MLAs) exercised their franchise.

Walking down the Memory Lane: A Journey of Presidential Elections in India

The Certification of the Election of Shrimati
Droupadi Murmu as the 15" President of the
Republic of India was signed by Rajiv Kumar,
Chief Election Commissioner of India and Anup
Chandra Pandey, Election Commissioner. The
Certification was sent to the Prime Minister by
Chief Election Commissioner. A signed copy

of the Certification was also handed over to
the Union Home Secretary by Dharmendra
Sharma, Senior Deputy Election Commissioner
and Narendra N. Butolia, Senior Principal
Secretary which was read out at the time of
oath taking ceremony of the new President
of India on 25 July 2022 i.e. on the date of

assumption of office.

PRESIDENTIAL
ELECTION 2022

A TIMELINE

01

For smooth conducting of Presidential Election, 2022 various
agencies were involved in the process. These agencies include
Ministry of Railway, Ministry of Civil Aviation, Ministry of Home Affairs,

. . Resident Commissioners, Air India and other Airlines, Delhi Police, On 21 July 2022, the coum‘ing of votes was
The electoral college for Presidential

A Presidential Cell was constituted in the
Commission which worked with various
divisions of ECl as well as Departments/
Ministry outside the ECI such as DoPT, Ministry
of Civil Aviation, Ministry of Home Affairs,
Directorate of Printing, BCAS, Rajya Sabha
Secretariat, Ministry of Law and Justice,
PMO in a concerted effort during course of
Presidential Election-2022.

The Returning Officer and Assistant Returning
Officers for the election were notified on
13 June 2022. As per convention, PC.
Mody, Secretary General, Rajya Sabha was
appointed as Returning Officer and two senior
officers of Rajya Sabha Secretariat as AROs
at Parliament House, New Delhi. Moreover,
the Secretary and one other senior officer of
each Legislative Assembly Secretariat were
appointed as Assistant Returning Officers in
the States/UTs.

election-2022 was prepared as per Article
54 of the Constitution which included total
4809 electors. It was decided not to include
the newly formed UT of Jammu & Kashmir in
the listing and calculation of value of votes of
electors as UT of Jammu & Kashmir does not
come under the definition of ‘State’ mentioned
in Article 52 of the Constitution. The value of
votes of each MP was 700 while that of MLAs
of different States ranged from 7 to 208.

For the polling at Presidential Election-2022,
1850 Green Coloured Ballot Papers for MPs
and 2500 Pink Coloured Ballot Papers for
MLAs were printed. The ballot papers to be
used by MPs as well as MLAs of 14 States
(where official languages are either Hindi and
English or English only) were printed by Govt
of India Press, New Delhi while those for other
States were printed by concerned States.

The Commission appointed 41 IAS Officers
as Observers for polling for Presidential
Election-2022, i.e. 2 at Parliament House, 30
in States/UTs and 9 in reserve list. 2 Observers
were also appointed for counting of votes at
Parliament House.

CISF, Bureau of Civil Aviation and Security, Rajya Sabha Secretariat. A
meeting was held with these agencies wherein action plan for hassle
free and safe transportation of teams arriving in Delhi for collection
as well as return of Ballot boxes and other election material on 12-14
July 2022 and 18-19 July 2022.

All above agencies came together with overall supervision of ECI to
provide their services for smooth transportation of Ballot boxes to and
from Delhi.

Help desk were setup by the ECI in coordination with officers of BCAS,
Air India and other airlines, DIAL round the clock on 12-13 July 2022
as well as 18-19 July 2022.

Delhi Police provided necessary security and escort to all the teams
arrived for collection as well as submission of Polled ballot boxes in
New Delhi.

Necessary instructions were also issued to all the Airlines to book
tickets in the name of “Mr. Ballot Box” for polled ballot boxes arriving
Delhi after polling.

During the distribution of Ballot Boxes and other election material
to RO and AROs of all States and UT concerned, the Commission

reviewed/inspected the status of distribution of material on 12 July
2022 at 12:00 Noon.

taken place, out of total 4754 votes polled,
with a value of 10,72,377; 4701 votes, with a
value of 10,56,980 were valid; and 53 votes,
with a value of 15,397 were invalid. The
quota for said election was fixed as 5,28,491.
The Returning Officer of the said election, the
Secretary General of Rajya Sabha, after the
counting of votes was over, declared Shrimati
Droupadi Murmu elected as the next President
of India securing 2824 votes, value of which
was 6,76,803 on 21 July 2022.

During the Presidential Election, Election
Commission of India brought out various
publications which includes booklets on
“Election to the Office of President of India”,
“The Presidential and Vice-Presidential
Elections Act, 1952 and the Presidential
and  Vice-Presidential  Elections  Rules,
1974", the Electoral College for Presidential
Election-2022, Instructions for Observers,
Frequently Asked Questions etc.




Innovations during the Presidential Election, 2022

New features introduced for the 16™ Presidential election included:

1. Facilitation for COVID-19 positive electors

a. The ECI allowed the electors who were COVID-19
positive to cast their vote in the last hour of polling
or after all the non-COVID electors would have
cast their vote by following all the extant COVID
guidelines/instructions issued from time to time
by the National Disaster Management Authority/
respective State Disaster Management Authority.

b. Two COVID-19 positive electors cast their vote
in the Tamil Nadu Legislative Assembly and one
COVID-19 positive Member of Parliament chose
to cast his vote in Thiruvananthapuram.

S. Gnanathiraviam, MP from Tamil Nadu, casting his

vote with Covid protocol from Thiruvananthapuram ELECTION
OF THE

PRESIDENT
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Thiru.O.Panneerselvam - MLA, Bodi Assembly Constituency casting his vote with Covid protocol
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2. Green Election Measures

a. This time, the ECI directed the Returning Officer and Assistant Returning Officers
to ensure use of eco-friendly and biodegradable material and eliminate the use of
prohibited plastic/materials as per extant instructions of the Government of India.

Commission stated that

“It has always been the Commission’s endeavour to make elections eco-
friendly. The election to the office of President of India, being an indirect
election, does not involve election campaigning in the conventional way of
displaying banners, posters etc. Still, the Commission, in view of importance
of this election, has directed the Returning Officer and Assistant Returning
Officers concerned to ensure use of eco-friendly and biodegradable
material and eliminate the use of prohibited plastic/materials as per extant
instructions of Government of India.”

-
-

| % GREEN POLLING BOOTH %

In 16™ Presidential election, a few states like Meghalaya and Goa took ‘Green Election’ initiative
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Specific Instructions

Commission instruction regarding sealing of ‘Key Purse’

The Commission decided that after the poll is over and the ballot box has been closed and kept
in the wooden box and the same has also been locked and sealed, the Key Purse containing the
key of ballot box and wooden box shall also be kept in an envlope, duly superscribed “Key of
Ballot Box and Wooden Box”, and the name of the State, shall aslo be sealed in the presence of
Oberservers and candidates’ representative and shall be kept in the strong room. While bringing
the polled ballot box to Parliament House on 18 July 2022 and 19 July 2022, this sealed
envelope will be brought in such a way that the seal thereon is not broken and will be handed
over to Returning Officer alongwith polled ballot box and other election materials.

ELECTION

OF THE
PRESIDENT

[T

A ballot box

Ballot Boxes safely put in strong room fill
boarding time in Telangana during the
Presidential elections, 2022
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The Concept of “Mr. Ballot Box””

The ballot box has a prominent role in the process of the Presidential election. It is no

ordinary box, as it is to hold the fate of the highest office of the largest democracy on
the planet.

Thus, the mandated procedure specifies special caution during the transportation,
storage, and use of these boxes.

The process, particularly for the conduct of Presidential elections, also involves a

fascinating journey of the ballot box reaching every state capital and returning after the
conduct of elections.

During transportation, the ballot boxes fly on a separate air ticket booked in the name
of ‘Mr. Ballot Box’ seated in the front row of the aircraft beside the seat of the officer
transporting the materials under personal supervision.

|0 NF2SNALHJIETOOUMOD4TT

Booking |
Confirmed 9
1h5m

Tue, 12 Jul'22 DELH! TO CHANDIGARH

] DEL " IXC

DELHI GHANDIGARH
vistara ! ,
Heat 17:10 hrs, 12 Jul 18:15 hrs, 12 Jul

F Indira Gandhi Chandigarh Airport
Reguiel FaIs International Airport. 9
PREMIUM ECONOMY T
VALUE

erminal 3

9 View on Map

PASSENGER NAME PNR E-TICKET NO. S’tFAT

1. Mr. Bharat BhushgsDa WM7RLC 228-5253586471 iv?

8" & W Ballot Box WM7RLC 2285253586472 03E
. 3. Mr. Ram Lok Khatana WM7RLC 228-5253586473 03F

The air ticket for ‘Mr. Ballot Box”

‘M. Ballot Box’, accompanied by an officer, occupies a seat in the aircraft
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Behind the Scenes: Preparations of the
Presidential Elections
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The Training of the Officials

The ECI led by Chief Election Commissioner Rajiv Kumar and Election Commissioner Anup
Chandra Pandey reviewed the poll preparedness for the elections to the office of President of
India with the RO, AROs and CEOs of all States/UTs on 6 July 2022.

Another crucial preparation for the presidential election is preparing the team for the entire
process. Officers involved in the Presidential and Vice Presidential elections are trained and
informed before the election in an extensive workshop. For the sixteenth Presidential elections,
the workshop was conducted on 13 June 2022.

The Commission issued detailed guidelines for conduct of polls and AROs and Observers were
trained on the same lines. The training workshop involved various aspects including instructions
for proper sitting arrangements, entry of authorised people at the polling place, proper placement
of the posters for the use of specified pen and poster for the voters, proper videography, issuing
of the ballot paper to the elector, different reports to be sent to the Commission by the RO and
the ASOs, and proper maintenance of the account of the ballot.

The training was attended by the CEOs of States and the UTs of NCT of Delhi and Puducherry.
The Returning Officer P C. Mody, Secretary-General of the Rajya Sabha, also attended the
meeting.

A training workshop being held before the sixteenth presidential elections

Inspection of Polling material before its dispatch

Before the dispatch of Mr. Ballot Box, the same was inspected by Chief Election Commissioner
Rajiv Kumar and A. C. Pandey, Election Commissioner along with other senior officers of the
Commission.
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Election Commission officials addressing the media during the Presidential Election 2022 after Observers’ briefing meeting Chief Election Commissioner Rajiv Kumar along with Election Commissioner Anup Chandra Pandey inspecting a ballot box
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ONFERENCE

vind, President of India, is due to

Constitution, to fill
President before the

=)

. the Election C

(A)  calls upon the Electoral College, referred to in Article 54 of the Constitution, to elect a person to fill

the above vacancy in the Office of President of India before the expiration of the term of the

i 1 b President, in e with the provisions of the Constitution, the Presidential and

4031 G2 Vice-Presidential Elections Act, 1952 (31 of 1952), and the Rules and Orders made thereunder; and
in pursuance of sub-section (1) of Section 4 of the said Act, appoints
a)  the 29th Junc, 2022 (Wednesday),
b)  the 30th June, 2022 (Thursday),
¢)  the 02nd July,

d)

as the last date for making nominations:
as the date for scrutiny of the nominations;
2022 (Saturday), as the last date for the with

drawal of candidatures; and
the 18th July, 2022 (Monday), as the d

late on which a poll shall, if necessary, bhe taken.
ificati  Presidential
The notification for the 16

[F. No. 479/2022)
elections issued on 15 June 2022

By Order,
NARENDRA N. BUTOLIA, Sr. Pr. Secy.
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The schedule of the Presidential election 2022 being announced at a press conference
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Certification of Election

* Certification of Election of Smt. Droupadi Murmu as 15" President of India was
signed by the Hon’ble Chief Election Commissioner, Rajiv Kumar and Hon’ble Election
Commissioner, Anup Chandra Pandey on 22 July 2022 i.e. the day following the day
of counting of votes.

Fasue canors PANDEY]  RAJIVKUMAR
CTION COMMISSIONER Pt ] CHIEF ELECTION COMMISSIONER ~

The Commission signing the Certification of Election of Droupadi Murmu

* The said certificate was sent to the PMO by the Protocol Division on 22 July 2022 and
the other copy of the said certificate was handed over to the Home Secretary, MHA, by
Sr. DEC Dharmendra Sharma and Sr. Principal Secy. N.N. Butolia.

Dhramendra Sharma (centre), Sr. DEC, and N.N. Butolia (left), Sr. Principal Secy, handing over the
Certificate of Presidential election to Union Home Secretary Ajay Bhalla
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PRESIDENTIAL ELECTION, 2022
STATEMENT OF VALUE OF VOTES OF ELECTED MEMBERS
OF THE STATE LEGISLATIVE ASSEMBLIES AND
BOTH HOUSES OF PARLIAMENT AS PER
PROVISIONS OF ARTICLE 55(2) OF THE CONSTITUTION OF INDIA

SL. NAME OF STATE/ NUMBER OF POPULATION  VALUE TOTAL VALUE OF

No.  UNION TERRITORY  ASSEMBLY (1971 OF VOTE  VOTES FOR THE
SEATS CENSUS)  OF EACH STATE
(ELECTIVE) M.LA.
(1) (2) ) (4) (5) (6)

1. | ANDHRA PRADESH 175 27800586 159 [159X175 = 27825
2. | ARUNACHAL PRADESH 60 467511 8 008 X 060 = 480

3. | ASSAM 126 14625152 116 [116X126 = 14616
4. |BIHAR 243 42126236 173|173 X243 = 42039
5. | CHHATTISGARH 90 11637494 129 [129X090 = 11610
6. |GOA 40 795120 20 020 X 040 = 800
7. | GUIARAT 182 26697475 147 147 X182 = 26754
8. | HARYANA 90 10036808 112 [112X090 = 10080
9. | HIMACHAL PRADESH 68 3460434 51  |051X068= 3468
10. | JHARKHAND 81 14227133 176|176 X081 = 14256
11. | KARNATAKA 224 29299014 131|131 X224 = 29344
12. | KERALA 140 21347375 152 |152X 140 = 21280
13. | MADHYA PRADESH 230 30016625 131 131 X230 = 30130
14. | MAHARASHTRA 288 50412235 175 | 175X 288 = 50400
15. | MANIPUR 60 1072753 18 |018X060 = 1080
16. | MEGHALAYA 60 1011699 17 |017X060 = 1020
17. | MIZORAM 40 332390 8 008 X 040 = 320
18. | NAGALAND 60 516449 9 009 X 060 = 540
19. | ODISHA 147 21944615 149 [149X147 = 21903
20. | PUNJAB 117 13551060 116 [116X117 = 13572
21. | RAJASTHAN 200 25765806 129 129 X200 = 25800
22. | SIKKIM 32 209843 7 007 X 032 = 224
23. | TAMIL NADU 234 41199168 176 [176X234 = 41184
24. | TELANGANA 119 15702122 132 [132X119 = 15708
25. | TRIPURA 60 1556342 26 |026X060 = 1560
26. | UTTARAKHAND 70 4491239 64  |064X070 = 4480
27. | UTTAR PRADESH 403 83849905 208 | 208X 403 = 83824
28. | WEST BENGAL 294 44312011 151|151 X294 = 44394
29. | UT OF NCT OF DELHI 70 4065698 58 |058X070 = 4060
30. | UT OF PUDUCHERRY 30 471707 16 |016X030 = 480
TOTAL 4033 543002005 = 543231
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ELECTION COMMISSION OF INDIA

Certification of the Election of
Shrimati Droupadi Murmu
As the President of India

WHEREAS, by Article 324 of the Constitution of India, the superintendence,
direction and control of election to the office of the President of India is vested in

the Election Commission of India;

AND WHEREAS, the term of office of Shri Ram Nath Kovind is due to expire
on the twenty-fourth day of July of the year two thousand and twenty two

~ corresponding to the second day of Shravana of the year one thousand nine

hundred forty four of the Saka Era;

AND WHEREAS, an election to fill the office of the President of India has
been held and the result declared in accordance with the provisions of the
Constitution and of the Presidential and Vice-Presidential Elections Act, 1952,
and the rules and orders made thereunder;

NOW, THEREFORE, the Election Commission of India hereby certifies that
Shrimati Droupadi Murmu has been duly elected to the office of the President of
India on the twenty-first day of July of the year two thousand and twenty two
corresponding to the thirtieth day of Ashadha of the year one thousand nine
hundred forty four of the Saka Era.

Given in the seventy-third year of the Republic of India under our hands
and the seal of the Election Commission of India, this the twenty-first day of July
of the year two thousand and twenty two corresponding to the thirtieth day of
Ashadha of the year one thousand nine hundred forty four of the Saka Era.

(ANUP CHANDRA PANDEY) IVKUMAR)
ELECTION COMMISSIONER CHIEF ELECTION COMMISSIONER
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PRESIDENTIAL MUSINGS
ON DEMOCRACY AND
ELECTIONS

is applicable even for the Election Commission of India. An independent body, which

has conducted numerous elections over the period of last seven decades, has often
received accolades for integrity of its processes and transparent procedures, even from
the highest office of the Indian Republic. This chapter traces the views and appreciation
of the former Presidents of India about the magnanimity of elections in India. It is just a
representative depiction.

The sincere efforts, hard work and dedication often get their due! Something similar

Electing the First Citizen: An lllustrated Chronicle of India’s Presidential Elections

Some people have doubted the wisdom of adult franchises.
Personally, although | look upon it as an experiment the result of
which no one will be able to forecast today, | am not dismayed
by it. | am a man of the village and although | have had to live
in cities for a pretty long time, on account of my work, my roots
are still there. |, therefore, know the village people will constitute
the bulk of this vast electorate. In my opinion, our people possess
intelligence and commonsense. They also have a culture which
the sophisticated people of today may not appreciate, but which
is solid. In the case of the Legislature, the High Courts, the Public
Services Commission, the comptroller and Auditor-General and the
Election Commissioner, the Staff which will assist them in their work
has also been placed under their control and in most of these cases
their appointment, promotion and discipline vest in the particular
institution to which they belong thus giving additional safeguards
about their independence.

- Dr. Rajendra Prasad
From the ‘Select Speeches’ in the Eminent Parliamentarians
Monogram series, published by the Lok Sabha Secretariat in 1990.
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In February this year, the nation went to the polls throughout the

country in the fourth General Elections. About 18,870 candidates
contested 4,083 seats in Parliamentary and Legislative Assembly

constituencies. Some 119.5 million voters, representing about 48
per cent of the electorate, exercised their franchise. The orderly

manner in which the elections were conducted reflects great credit

on the State Governments for the efficiency of their arrangements.
It also testifies to the political awareness of our people and their

inherent belief in democratic processes.

- Dr. Zakir Husain
From the inauguration speech at the conference of State
Governors, New Delhi, November 10 1967.
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Presidential Musings on Democracy and Elections

Independent India’s Constitution laid great emphasis on the
promotion of the welfare of the people by securing and protecting
effectively a social order in which justice, social, economic and
political, shall inform all the institutions of national life, In elections
to our Legislatures, adult franchise was deliberately introduced
so that the Governments formed would have the widest possible
representative character. It also meant that the people’s needs and
the people’s voice should be the dominant consideration in all
affairs of State. Our parliamentary system provides the necessary
means and machinery for a process of orderly change and a
revolution by general consent.

- Varahagiri Venkata Giri
From a parliamentary address, published in ‘Speeches of President

V. V. Giri” (Vol. ll), February 1977.

Y
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Government has under consideration basic reforms in electoral
laws and procedures in order to make the electoral process more
equitable, and less susceptible to pernicious influences...It needs
to be noted that our system has withstood the strains and stresses
of the times, largely as a result of restoration of civil liberties, the
free play of democratic processes and the containing of inflationary
pressures.

- Neelam Sanjiva Reddy
From a parliamentary address on 19 February 1979.
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It is imperative that elections be free from the maladies of coercion,
violence and booth capturing. | am happy that the recent election
to the Ninth Lok Sabha has by and large reflected the people’s
will, though instances of election malpractices and violence were

With the attainment of national Independence the message of reported from various areas. That nearly 300 million people
democracy message of freedom and equality — has become the exercised their franchise and brought about a smooth transition
cornerstone of our political framework. Democracy is not a mere in government especially at a time when, elsewhere, changes of
political technique of statecraft, but a live social philosophy with governments have occurred through bitter and violent processes, is
social awareness and discipline which makes for a creative living the highest tribute to the Indian people and Indian democracy.

and fulfilment.
o The people of India may be poor, many of them may be illiterate,

but few societies in the world can match the Indian people in the
confidence and maturity with which they exercise their democratic
rights. May [ take this opportunity to congratulate the people of
- Giani Zail Singh India as a whole on the disciplined exercise of their democratic
From a speech while inaugurating the New Assembly Hall Building, I’igl’)fS. | also wish to Comp/imem‘ the Election Commission, the
anagar, Arunachal Pradesh, 2 May T983. Electoral Officers and other administrative staff for their methodical,
systematic and fair conduct of the elections. | am confident that in
the elections to State Legislatures which lie ahead of us, some of the
electoral malpractices noticed during the Lok Sabha elections will be
eschewed by political parties and their associates.

India is acknowledged as the largest democracy in the world.
Nowhere either now or in the world’s history have over 500 million
people been given the right to choose their government through the

ballot box.

- R. Venkataraman
From ‘Selected Speeches” (Vol. 1)
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Indian democracy is a result of several complicated elements
put together. As a result of the interaction of these elements and
methodologies, a unique kind of democracy was created whose

significance wasn't just limited to India but also pertinent to the
new pluralistic world that was parallelly developing. In addition,
the revolutionary effects of universal adult suffrage became clearer
every day. Women and members of the lowest socio economic
classes took active interest in politics and the electoral process.

The Election Commission of India was successful in conducting
national as well as state elections since 1952. With passage of
time, the Commission started to play a more active role to ensure
fair, accessible and ethical elections. The Commission had gone
to the extent of disciplining the political parties with a threat of
derecognizing if the parties failed in maintaining inner-party
democracy. It upheld the values enshrined in the Constitution
viz, equality, equity, impartiality, independence; and rule of law
in superintendence, direction, and control over the electoral
governance.

- K. R. Narayanan
On the occasion of the Golden Jubilee of the Election Commission.
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We can today look back with pride on the functioning of the
Election Commission during the last five decades. It has organised
13 General Elections, and many State elections. These were
colossal enterprises involving millions of voters spread throughout
the length and breadth of this vast country. The efficiency and the
unquestioned impartiality with which these elections were conducted
went a long way in consolidating the democratic process in this
country. The Election Commission thus emerged as an independent
institution that enjoyed credibility among the political parties and
elicited the faith of the people.

| have been assured by the Election Commission that all the polling
officers and professionals responsible for conduct of polls will
provide easy-to-follow clarifications and guidance to the voters for
their doubts, help them with a smile in exercising their franchise and
In a public opinion poll it was found that people rated the Election be people friendly.
Commission very high, far ahead of the police, the bureaucracy,
the political parties, the Central Government, local self Government
and even the judiciary. Mr. Chief Election Commissioner, you and
your colleagues in the Commission, can be proud of the high

estimation of the Indian public of the institution you head. - Pratibha Devisingh Patil
On the occasion of the first National Voters Day which also marked

the Diamond Jubilee of the ECI, 2011.

- Dr. A. P J. Abdul Kalam
On the conduct of the 14" Lok Sabha elections
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In 1962, when | fought my first election, the voting process moved

from the balloting system to the marking system, and then gradually

to the present system based on Electronic Voting Machines. Printed

electoral rolls have now been substituted by computerised photo-
electoral rolls. The Elector’s Photo Identity Card (EPIC), has been

issued to voters. Results are now declared in one day, as opposed to

phased announcements earlier.

The Election Commission, as an independent entity has not only
helped strengthen democracy at home, but also enhanced the
global prestige of India as a democracy. It has often been called
upon to share its experiences of the conduct of elections in the
world’s largest democracy with other countries.

In the years that followed, the President of India inaugurated
subsequent National Voters” Day celebrations and honoured the
Commission with their words of appreciation.

- Pranab Mukherjee
While inaugurating the 4™ National Voters Day, in 2014.
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To ensure that the Election Commission retains its independence
and status, the Constitution itself vide Article 324 gives it the powers
of “superintendence, direction and control of the preparation of the
electoral rolls for, and the conduct of, all elections to Parliament and

to the Legislature of every State and of elections to the offices of

President and Vice-President”. It is, therefore, an organisation that
has immense responsibilities and whose efficient functioning has a
singular bearing on the quality of democracy in the country.

The Election Commission of India deserves our appreciation for
delivering to the citizens of this country, a system that ensures
transparent, free and fair elections. Its role in promoting democracy
has been so efficient that it has gained global recognition-as a
model worthy of emulation. | compliment the Election Commission
for this laudable achievement.

- Ram Nath Kovind
While inaugurating the 9th National Voters Day, in 2019.
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- Droupadi Murmu
On her assumption of office as President of India, 25 July 2022.
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TRACING THE LEGACY

PRESIDENTS OF INDIA

.
~

Giani Zail Singh Shri R Venkataraman Dr Shankar Dayal Sarma

Term of Office Term of Office Term of Office
25 July, 1982 to 25 July, 1987 25 July, 1987 to 25 July, 1992 25 July, 1992 to 25 July, 1997

T %“ - ﬁﬂQ, £
Dr. Rajendra Prasad Dr. Sarvepalli Radhakrishnan Dr. Zakir Husain Shri K. R. Narayanan Dr. A. P. J. Abdul Kalam Smt. Pratibha Devisingh Patil
Term of Office Term of Office Term of Office Term of Office Term of Office Term of Office
26 January, 1950 to 13 May, 1962 13 May, 1962 to 13 May, 1967 13 May, 1967 to 3 May, 1969 25 July, 1997 to 25 July, 2002 25 July, 2002 to 25 July, 2007 25 July, 2007 to 25 July, 2012

Shri Varahagiri Venkata Giri Dr. Fakhruddin Ali Ahmed Shri Neelam Sanjiva Reddy Shri Pranab Mukherjee Shri Ram Nath Kovind Smt. Droupadi Murmu
Term of Office Term of Office Term of Office Term of Office Term of Office Term of Office
3 May, 1969 to 20 July, 1969 and 24 24 August, 1974 to 11 February, 1977 25 July, 1977 to 25 July, 1982 25 July, 2012 to 25 July, 2017 25 July, 2017 to 25 July, 2022 25 July, 2022 -

August, 1969 to 24 August, 1974



| o—
T

Hi—

218 Tracing the Legacy

CHIEF ELECTION COMMISSIONERS
OF INDIA

. 4 3 [Ny e
Sukumar Sen K. V. K. Sundaram S. P. Sen Verma Dr. Nagendra Singh
21 Mar 1950 to 19 Dec 1958 20 Dec 1958 to 30 Sep 1967 1 Oct 1967 to 30 Sep 1972 1 Oct 1972 to 6 Feb 1973

T. Swaminathan S. L. Shakdhar R. K. Trivedi R. V. S. Peri Sastri
7 Feb 1973 to 17 Jun 1977 18 Jun 1977 to 17 Jun 1982 18 Jun 1982 to 31 Dec 1985 1 Jan 1986 to 25 Nov 1990

=
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V. S. Ramadevi T. N. Seshan Dr. M. S. Gill J. M. Lyngdoh
26 Nov 1990 fo 11 Dec 1990 12 Dec 1990 to 11 Dec 1996 12 Dec 1996 to 13 Jun 2001 14 Jun 2001 fo 7 Feb 2004
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T.S. Krishna Murthy B.B. Tandon N. Gopalaswami Navin B. Chawla
8 Feb 2004 to 15 May 2005 16 May 2005 to 29 Jun 2006 30 Jun 2006 to 20 Apr 2009 21 Apr 2009 to 29 Jul 2010

]
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Dr. S. Y. Quraishi V. S. Sampath H. S. Brahma Dr. Nasim Zaidi
30 Jul 201010 10 Jun 2012 11 Jun 2012 to 15 Jan 2015 16 Jan 2015 to 18 Apr 2015 19 Apr 2015 to 05 Jul 2017

A. K. Joti O. P Rawat Sunil Arora Sushil Chandra
06 Jul 2017 1o 22 Jan 2018 23 Jan 2018 to 01 Dec 2018 02 Dec 2018 to 12 Apr 2021 13 Apr 2021 to 14 May 2022

Rajiv Kumar
2022 —



Tracing the Legacy

ELECTION COMMISSIONERS OF INDIA

V. S. Seigell
16 Oct 1989 to 02 Jan 1990

-

Anup Chandra

Pandey
09 Jun 2021 —

S. S. Dhanoa
16 Oct 1989 to 02 Jan 1990

Arun Goel
21 Nov 2022 —
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Dr.G. V. G. Ashok Lavasa 0 "
Krishnamurty 23 Oct 2018 to 31 Aug 2020 F2E 1L 3 g+ g W
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